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AUTHORITATIVE ENGLISH TEXT

Bill No. 14 of 2026.

THE HIMACHAL PRADESH GOODS AND SERVICES TAX (AMENDMENT)
BILL, 2026

ARRANGEMENT OF CLAUSES
Clauses:

1.  Short title and commencement.
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2. Amendment of section 15.
3. Amendment of section 34.
4.  Amendment of section 54.

Bill No. 14 of 2026.

THE HIMACHAL PRADESH GOODS AND SERVICES TAX (AMENDMENT)
BILL, 2026

(AS INTRODUCED IN THE LEGISLATIVE ASSEMBLY)
A
BILL

further to amend the Himachal Pradesh Goods and Services Tax Act, 2017 (Act No. 10 of
2017).

BE it enacted by the Legislative Assembly of Himachal Pradesh in the Seventy-seventh
Year of the Republic of India as follows : -

1. Short title and commencement.—(1) This Act may be called the Himachal Pradesh
Goods and Services Tax (Amendment) Act, 2026.

(2) Save as otherwise provided in this Act the provisions of this Act shall come into force
on such date as the Government may, by notification in the Rajpatra (e-Gazette), Himachal
Pradesh, appoint.

2. Amendment of section 15.—In the Himachal Pradesh Goods and Services Tax
Act, 2017 (hereinafter referred to as the “principal Act”), in section 15, in sub-section (3), for
clause (b), the following clause shall be substituted, namely:—

“(b) after the supply has been effected, if for such discount, a credit note has been
issued by the supplier and input tax credit as is attributable to such discount has been
reversed by the recipient of the supply, in accordance with the provisions of section
34..

3. Amendment of section 34.—In section 34 of the principal Act, in sub-section (1),
after the words “both supplied are found to be deficient”, the words, signs, letter and figures “or
where a discount referred to in clause (b) of sub-section (3) of section 15 is given” shall be inserted.

4. Amendment of section 54.—In section 54 of the principal Act,-

(a) in sub-section (6), after the words “supply of goods or services or both”, the
words, signs and figures “or of unutilized input tax credit allowed under clause
(i1) of the first proviso to sub-section (3)” shall be inserted; and

(b) in sub-section (14), after the words, signs and figures “sub-section (5) or sub-
section (6)”, the signs and words “, other than cases where refund of tax is
claimed on account of goods exported out of India with payment of tax,” shall be
inserted.
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STATEMENT OF OBJECTS AND REASONS

The Himachal Pradesh Goods and Services Tax Act, 2017 was enacted on the analogy of
the Central Goods and Services Tax Act, 2017 to make provision for levying and collection of tax
on intra-State supply of goods or services or both by the State of Himachal Pradesh and matters
connected therewith or incidental thereto. The Goods and Services Tax Act is a landmark tax
reform with first of its kind, one nation, one tax approach, aimed at subsuming almost all indirect
taxes at the Central and State level. The Central Government has already carried out amendments in
the Central Goods and Services Tax Act, 2017 on the recommendations of the Goods and Services
Tax Council (GST Council). Therefore, in order to have a uniform threshold across the Country, it
is mandatory for all the State Governments to carry out corresponding amendments in the State
Act. Hence, it has become expedient to amend the Himachal Pradesh Goods and Services Tax Act,
2017 in order to have uniformity across the Country.

This Bill seeks to achieve the aforesaid objectives.

(SUKHVINDER SINGH SUKHU)
Chief Minister.
SHIMLA :

fearae e faum= aw aRare

feied 1 RrawR, 2026
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D WM W "UIgde I & U U Y& 6 8 B8 A8 @l 3@ & ol & g9IR BUY A1 A=
BUR BV gfady, ufy e B guilRa &) Suifl ve 3R g <9 oI |

RMEET @1 Fedhl BT IUANT B arell qoI Ueel =er arell & oy (clie GRem iR Jfaen)
e, 2007 @1 @l YRe AR Jaar & f&d F, f[y wu 4 REar & Al s qAq1 37
fafafia dsal & As iR Uger I &1 el vd gaer JGRAREa w1 &I Aaegdhdl Hi
&I H I@d gU, A dAT FSF STARDRI & AR &I I afid & & e | aiffafid
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SWYh Ieedl Bl IR AH JArdl g9 TAT Ig FARE w1 1 gfe | & faframe
ST Sl B AR B U IFfHARNA 1 B, I WBR - AUDb dAlbled 4,
Areds” R afEd” Fedl & oy Igeual R AN, B B AReA bl JReGTd g
JAATIH T 2| B B & H FAI I BT Ieed ASD SYARDIRI Pl A8 UG HRAT AT
I GHed &)1 & f6 U Sreus uiwd R drel Afhdl WR Al suetsll & BRor
srferd faxfg wR = o |
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URATAT U BT Ieed AFI S AMEREA & yArdl [AfFEs don gieges iR a8y
IATIH TR BT A IMaeIdhal & drd T Fgel 991Y @ © | 599 Rmer # Uad antai
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(gaficR e o)
AT |

AUTHORITATIVE ENGLISH TEXT
BILL NO. 13 OF 2026.

THE SHIMLA ROAD USERS AND PEDESTRIANS (PUBLIC SAFETY AND
CONVENIENCE) AMENDMENT BILL, 2026.

ARRANGEMENT OF CLAUSES

Clauses:

1. Short title and commencement.
2. Amendment of section 6.
3.  Amendment of section 7.

Bill No. 13 of 2026.

THE SHIMLA ROAD USERS AND PEDESTRIANS (PUBLIC SAFETY AND
CONVENIENCE) AMENDMENT BILL, 2026

(AS INTRODUCED IN THE LEGISLATIVE ASSEMBLY)
A

BILL

further to amend the Shimla Road Users and Pedestrians (Public Safety and Convenience)
Act, 2007 (Act No. 2 of 2008).
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BE it enacted by the Legislative Assembly of Himachal Pradesh in the Seventy-seventh Year
of the Republic of India as follows :—

1.  Short title and commencement.—(1) This Act may be called the Shimla Road Users
and Pedestrians (Public Safety and Convenience) Amendment Act, 2026.

(2) This Act shall be deemed to have come into force on the 30™ day of July, 2026.

2. Amendment of section 6.—In section 6 of the Shimla Road Users and Pedestrians
(Public Safety and Convenience) Act, 2007 (hereinafter referred to as the “principal Act”), in sub-
section (3), for the words, signs and figures “A fee of Rs. 15,000/- shall be charged for grant of a
pass for a private vehicle per road, per annum;”, the words, signs and figures “A fee of Rs. 4,500/-
for a period of six months or Rs. 8,000/- per annum shall be charged for the grant of a pass for a
private vehicle, per road:” shall be substituted.

3. Amendment of section 7.— In section 7 of the principal Act, in sub-section (3), for
the words, signs and figures “A fee of Rs. 5,000/- shall be charged for grant of a pass for a private
vehicle per road, per annum;”, the words, signs and figures “A fee of Rs. 2000/- for a period of six
months or Rs. 3,000/-per annum shall be charged for the grant of a pass for a private vehicle, per
road:” shall be substituted.

STATEMENT OF OBJECTS AND REASONS

The Shimla Road Users and Pedestrians (Public Safety and Convenience) Act, 2007 was
enacted with the objective of regulating the movement of vehicles and road users in the interest of
public safety and convenience, particularly having regard to the significance of Shimla's Mall Road
and other regulated roads and the need to ensure the safety and convenience of pedestrians.

With a view to furthering the aforesaid objectives and ensuring that the regulatory
framework remains responsive to the needs of the public, the State Government has considered it
necessary, in the larger public interest, to rationalise the fee structure applicable to permits for
"sealed" and "restricted" roads. The reduction in the rates of fees is intended to provide relief to
road users and ensure that the regulatory requirements do not place an undue financial burden upon
persons requiring such permits.

The proposed measure seeks to maintain an appropriate balance between effective
regulation of vehicular movement and the legitimate need for reasonable and affordable permit
charges. It will also facilitate greater convenience to road users while continuing to secure the
safety, convenience and orderly movement of pedestrians and vehicles in Shimla.

Since, the Himachal Pradesh Legislative Assembly was not in session and the amendment
in "The Shimla Road Users and Pedestrians (Public Safety and Convenience) Act, 2007 was
required urgently, therefore, The "Shimla Road Users and Pedestrians (Public Safety and
Convenience) Amendment Ordinance, 2026 (Ordinance No. 2 of 2026) was promulgated under
clause (1) of article 213 of the Constitution of India by the Hon'ble Governor of Himachal Pradesh
on 29th July, 2026, which was published in the Rajpatra (e-Gazette), Himachal Pradesh on 30"
July, 2026 vide Notification No. LLR-D (6)-13/2026-Legn, dated 29™ July, 2026. Now the said
Ordinance is required to be replaced by a regular enactment.
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This Bill seeks to replace the said Ordinance without modification.

(SUKHVINDER SINGH SUKHU)
Chief Minister.
SHIMLA :

DATE :

fewmare uowr faum= | afarera

e, 1 fdwR, 2026

Her faoHo—faema—fada® / 1—22 / 2026 —fRAmaa < e 91 @ ufshar gd &R
Tared e, 1973 & M 140 & Sria RSy dEraeh w1 (R deiem) fadass,
2026 (2026 T fAdI® F=Ai® 11) ST oot e 1 RIAHR, 2026 @7 BAMaet yer faus s &
QRIUT 8 GHT 8, IR Bl Faref IJe0a § gfad 3 zg U fdar s 2

IR / —
(Temred),

feowo faema wm

2026 T faE® =B 11.
feArae vew vl ot (fEd ) fage, 2026
UGl BT HY

1. ferg A\ SR URET |
2. YRT 122 BT FIAYH |

2026 @1 s =B 11.
fearae yow dareh o (fecia weie) fade, 2026
(faem o % Renfud v )

feHrae U<e Y=l o1 IIfSfaH, 1994, (1994 &1 AT F=idh 4) BT AR FeeE
forg fagra® |
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YR TIRTSY & Adgckd a9 # fRard uwr fQum wwr, g1 f=folRad w9 A
Srferferafad v

1. g M R UR™M—(1) 9 e &1 Wi 9m e uewr dEry o
(fa<ira <Femer) fadad, 2026 2 |

(2) IT 06 HS, 2026 PI Y T3 FHSM ST |

2. HRT 122 BT AU ——TRATE U< TR 197 SIS, 1994 & &RT 122 § —
(@) SU-aRT (1) # @ (8) & W W A=felRaa @ s, sfq —

“(S) I I TRBR, TRUMADI, TAFd I FEhRNI ARISS! T I ATAA A
DI AT IF ERT AT S@T AR ¥ gec W ol g AT IMEREd fodt qf1 &
rferepHor fhar @ a1 S JAfepHor &1 Rafder & SHfe 89 a9 o
SHPT 9SW fhAT AT 2, BE dY B A §1d 7 T3 81 AT I8 AT 7 &l
&l

W -39 GUs &b YIIoid & forv ug “fRafery § s &
qral, &Tal, fuar, #7dn, ufd—ueh, g3, sffdarzd gl iR ga—ay |fwferd 8" 3iiR

@) SU-aRT (2) # (8) & H R frafafRad @ S, srerfq—

() I I WROR, TRUMID!, Uardd A7 FEHRI Agel 1 M SHer
A BT AT A gRT AT IADI AR W USC WR ol s AT ARFBIG (Bl A BT
AMfIHHT fHhar & a1 99 IMfSpHo &1 fRafernt & Sefd 39 a3 o
SADI Je@d BT a1 B, B a9 3 @y fid 9 TS B AT a8 AT 7 <&
&l

WEHRU—3d WIS & Ao & oy ug ‘Rafdiery # Ifdwrr &
g1a], <Tal, fOdn, A, gfd—uet, g3, sffdarfzd gt 3R ga—ay dfeford © ; a1

3. e 3R =gRmi—(1) RAed ow daned IS (WeleE) Sfedrasl, 2026 &I
TAGERT R s e 2|

(20 UH FRET & B gU 9 39 USR FRAAT eaes & AJdH @1 8 dls a1 A
PRATS 37 AT ® AN SUTEl & NN B T3 FHSN S |

Il U9 BRON BT B

AT UQel YRl 19T AT, 1994 @1 ORT 122 & IU-oRT (1) & G (S) q
SU—URT (2) & @s (@) ¥ I8 IUSed 2 & o8 s HAw: v & e & ©U § faffag
B @ fog qor v @ UIeRY @ wU H U ORV oA @ fog RE g, afe see e
YT TP PHod @ (b3l G o ¥ WRGR, TRUNAD], GARIT T FEbRI AAfe &1 fbedl 9#
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W, T DI AR A U2 W o T3 AT IMRE fhll f W aifasmeor fam 8, 99 da & 3s9
A A IFD A1, JARA, IS F{ed & (Al Aa® & da@d (Y S 3l ARTHADBRI 7
B ® dNE ¥ B a¥ DI Ay a7 8 TS B

IR & 31 “Fed & WS U H Jral, <ral, fOdn, A ufd ar oo, g oar gE
qor sfdarted gar @I |faford fbar war 2| qunfy, 6 @fRh @1 gI—ayg Bl ‘Hed Bl He
ﬁWWﬁWﬁWW%IWWﬁ@WWW%W
JAfIHHAY & HROT FRIET ARRAT 7 37U JF—ag BT AR & U & wu 3§ Falfad e an
TAId & USSR & WU H UG gRU B b (oY YARN g9 B | Yl YI—ag IAasmAvDRI
P URAR B AGR BN D ARI—A U ARTHAYT BT BADRI AT 81 G, 3fd: UV fed d
el B Al I HRImRl & A H gl 99 9 e & I ¥ REEd Uk
ORI TS SIAFRM, 1994 & I ORT ¥ AMEWS AEA [HIT ST U o7 | Arfel @l
ATChIIThal BT T H Ed gY, Jaiad AR 3 IRTh AEA AT IRAMUT b by
S @1 Aot forar |

faue @1 I3 # T8 off &R fRAmed uew damadh o1 Iifdfed, 1994 H Sad HuieH
dchle] |r2|r;e“ Ol 31d3Yh AT, 3IJd: “ISIHI%H NTSUYTed, I%‘-II'Cch YRl gIRT HIXd EF} ‘H.i-a'dl"l 73%
ITWT 213 B T (1) & A ZAEA U< ARl IS (HEE) AT, 2026 (2026 BT
fRHTde U<Y AR A&did 1) ARG 06—05—2026 HI WUd fhar war o, o
T UAUeAIR—S! (6)—12 /2026 faumd, dNRg 6 A, 2026 §RT fZAMES U IoUd (—Toic) H
6 S, 2026 DI UHIT fHaT TAT AT| 3T S AR B o Fafia orfafam grr uforenfua
fopar ST smuféa B

g fOERrd, Sad ATy BT SUTaRvT |fdd, ufoRenfid &= @1 gfid & forg 2

(@ eg )
TR 731 |
BT
GISEERE 2026
AUTHORITATIVE ENGLISH TEXT
Bill No. 11 of 2026.
THE HIMACHAL PRADESH PANCHAYATI RAJ
(2nd AMENDMENT) BILL, 2026
ARRANGEMENT OF CLAUSES
Clauses :
1. Short title and commencement.
2.  Amendment of section 122.

3. Repeal and savings.
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Bill No. 11 of 2026.

THE HIMACHAL PRADESH PANCHAYATI RAJ
(2nd AMENDMENT) BILL, 2026

(AS INTRODUCED IN THE LEGISLATIVE ASSEMBLY)
A
BILL
further to amend the Himachal Pradesh Panchayati Raj Act, 1994 (Act No. 4 of 1994).

BE it enacted by the Legislative Assembly of Himachal Pradesh in the Seventy-seventh
Year of the Republic of India as follows :—

1. Short title and commencement.—(1) This Act may be called the Himachal Pradesh
Panchayati Raj (2nd Amendment) Act, 2026.

(2) It shall be deemed to have come into force on the 6th day of May, 2026.

2. Amendment of section 122.—In section 122 of the Himachal Pradesh Panchayati Raj
Act, 1994.-

(a) in sub-section (1), for clause (e), the following shall be substituted, namely :—

“(e) if he has encroached upon or is a beneficiary of the encroachment upon any
land belonging to or taken on lease or requisitioned by or on behalf of the
Government, a Municipality, a Panchayat or a Co-operative Society or a village
common land unless a period of six years has elapsed since the date on which he
is ejected therefrom or he ceases to be the encroacher.

Explanation.—For the purpose of this clause, the expression "beneficiary" shall
include the grand-father, grand-mother, father, mother, spouses, son, unmarried
daughter and daughter-in-law of the encroacher;”; and

(b) in sub-section (2), for clause (d), the following shall be substituted, namely :—

“(d) if he has encroached upon or is a beneficiary of the encroachment upon any
land belonging to or taken on lease or requisitioned by or on behalf of the
Government, a Municipality, a Panchayat or a Co-operative Society or a village
common land unless a period of six years has elapsed since the date on which he
is ejected therefrom or he ceases to be the encroacher.

Explanation.- For the purposes of this clause, the expression "beneficiary" shall
include the grand-father, grand-mother, father, mother, spouse, son, unmarried
daughter and daughter-in-law of the encroacher;”.

3. Repeal and savings.—(1) The Himachal Pradesh Panchayati Raj (Amendment)
Ordinance, 2026 (Ordinance No. 1 of 2026) is hereby repealed.
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(2) Notwithstanding such repeal, any action taken or anything done under the Ordinance
so repealed, shall be deemed to have been done or taken under the corresponding provisions of this
Act.

STATEMENT OF OBJECTS AND REASONS

Section 122 (1) (e) and 122 (2) (d) of Himachal Pradesh Panchayati Raj Act,1994 provides
that a person shall be disqualified for being chosen as, and for being an office bearer of a
Panchayat respectively, if he or any of his family member(s) has encroached upon any land
belonging to, or taken on lease or requisitioned by or on behalf of, the State Government, a
Municipality, a Panchayat or a Co-operative Society unless a period of six years has elapsed since
the date on which he or any of his family member, as the case may be, is ejected therefrom or
ceases to be the encroacher.

The expression "family member" under the Act includes grand-father, grand-mother, father,
mother, spouse, son(s), unmarried daughter. However, the daughter-in-law was not included within
the definition of “family member”. In the past elections there have been instances where persons
who were disqualified on account of encroachment have promoted their daughter-in-law to be
elected as representatives for being chosen as, or for being office bearer of a Panchayat. Since a
daughter-in-law may be a beneficiary and a member of a family of the encroacher, therefore, in
order to debar such members to contest the elections for the Panchayati Raj Institutions, necessary
amendment in the provision of Himachal Pradesh Panchayati Raj Act, 1994 was to be carried out in
the said section. Keeping in view, the urgency of the matter, it was decided to bring the above
amendment in the Act ibid. by promulgation of an Ordinance.

Since, the Legislative Assembly was not in session and the aforesaid amendment in the
Himachal Pradesh Panchayati Raj Act,1994 was to be made urgently, as such, the Himachal
Pradesh Panchayati Raj (Amendment) Ordinance, 2026 (H.P. Ordinance No. 1 of 2026) was
promulgated under clause (1) of article 213 of the Constitution of India by the Hon’ble Governor of
Himachal Pradesh on 06-05-2026 which was published in the Rajpatra (e-Gazette), Himachal
Pradesh on 6th May, 2026 vide notification No. LLR-D (6)-12/2026-Legn, dated 6th May, 2026.
Now the said Ordinance is required to be replaced by a regular enactment.

This Bill seeks to replace the said Ordinance with modification.

(ANIRUDH SINGH)
Minister-in-Charge.
SHIMLA:

THE , 2026.
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Bre:
SICIECE 2026
AUTHORITATIVE ENGLISH TEXT
Bill No. 15 of 2026.
THE HIMACHAL PRADESH WAR AWARDS (AMENDMENT)
BILL, 2026
ARRANGEMENT OF CLAUSES

Clauses:

1.  Short title.
2. Amendment of section 3.

Bill No. 15 of 2026.
THE HIMACHAL PRADESH WAR AWARDS (AMENDMENT) BILL, 2026

(AS INTRODUCED IN THE LEGISLATIVE ASSEMBLY)

A

BILL

further to amend the Himachal Pradesh War Awards Act, 1972 (Act No. 9 of 1972).

BE it enacted by the Legislative Assembly of Himachal Pradesh in the Seventy-seventh
Year of the Republic of India as follows:—

1. Short title.—This Act may be called the Himachal Pradesh War Awards (Amendment)
Act, 2026.

2. Amendment of section 3.—In section 3 of the Himachal Pradesh War Awards Act,
1972, for the words “seven thousand rupees”, the words “ten thousand rupees” shall be substituted.
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STATEMENT OF OBJECTS AND REASONS

Section 3 of the Himachal Pradesh War Awards Act, 1972 (Act No. 9 of 1972) provides for
the grant of war jagirs of the value of Seven thousand rupees per annum to all the eligible persons.
Due to sharp increase in the prices, it has been felt necessary to enhance the value of war jagirs
from seven thousand rupees to ten thousand rupees annually for all the eligible persons. In view of
the above, it has been decided to make suitable amendments in section 3 of the Act ibid. This has
necessitated amendment in the Act, ibid.

This Bill seeks to achieve the aforesaid objective.

COL. (DR.) DHANI RAM SHANDIL,
Minister-in-Charge.
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AUTHORITATIVE ENGLISH TEXT

Bill No. 12 of 2026.
THE INDIAN STAMP (HIMACHAL PRADESH SECOND AMENDMENT)
BILL, 2026
ARRANGEMENT OF CLAUSES

Clauses:

1.  Short title.
2. Substitution of Schedule 1-A.

Bill No. 12 of 2026.

THE INDIAN STAMP (HIMACHAL PRADESH SECOND AMENDMENT)
BILL, 2026

(AS INTRODUCED IN THE LEGISLATIVE ASSEMBLY)
A
BILL

further to amend the Indian Stamp Act, 1899 (Act No.2 of 1899) in its application to the
State of Himachal Pradesh.

BE it enacted by the Legislative Assembly of Himachal Pradesh in the Seventy-seventh
Year of the Republic of India as follows:—
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1. Short title.—This Act may be called the Indian Stamp (Himachal Pradesh Second
Amendment) Act, 2026.

2. Substitution of Schedule I-A.—In the Indian Stamp Act, 1899, in its application to
the State of Himachal Pradesh, for Schedule I-A annexed to the said Act, the following Schedule I-

A shall be substituted, namely:—

Note.—The Articles in Schedule I-A are numbered so as to correspond with similar Articles

“SCHEDULE I-A

RATES OF STAMP DUTY ON CERTAIN INSTRUMENTS

in Schedule I, of the Indian Stamp Act, 1899.

Art. No.| Description of Instrument Rates of Stamp Duty
1. Acknowledgement of a debt.— exceeding twenty | Ten rupees for value up
rupees in amount or value, written or signed by, or | to rupees one thousand
on behalf of, a debtor in order to supply evidence | and one hundred rupees
of such debt, in any book (other than a Banker’s | for value above rupees
pass-book) or on a separate piece of paper when | one thousand.
such book or paper is left in the creditor’s
possession:
Provided that such acknowledgement does not
contain any promise to pay the debtor any
stipulation to pay interest or to deliver any goods
or other property.
2. Administration Bond.—including a bond given | One hundered rupees
under section 6, of the Government Savings Bank | for a bond of value up
Act, 1873, or section 29, 375 and 376 of the Indian | to rupees one thousand,
Succession Act, 1925- in every case. and three percent of the
value of the bond
where the amount
exceeds rupees one
thousand, plus one
hundred rupees.
3. Adoption-Deed.—that is to say, any instrument | Two thousand rupees.
(other than a Will), recording an adoption, or
conferring or purporting to confer an authority to
adopt.
Advocate- See Entry as an Advocate (No. 30)
4. Affidavit.—including an affirmation or declaration | Hundred rupees.
in the case of persons by law allowed affirming or
declaring instead of swearing.
Exemptions
Affidavit of declaration in writing when made—
(a) as a condition or enrolment under the Army
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Act, 1950; or Air Force Act, 1950;

(b) for the immediate purpose of being filed or
used in any court or before the officer of any
Court; or

(c) for the sole purpose of enabling any person to
receive any pension or charitable allowance.

Agreement or Memorandum of an
Agreement.—if relating to the sale of a bill of
exchange or sale of a government security or share
in any incorporated company or other body
corporate or not otherwise provided for.

Exemptions
Agreement or memorandum of agreement—
(a) for or relating to the sale of goods or
merchandise exclusively, not being a Note

or Memorandum chargeable under No. 43;

(b)  made in the form of tenders to the Central
Government for or relating to any loan.

Agreement to Lease— See Lease (No. 35).

a) One hundred rupees
for agreements
relating to sale of a
bill of exchange.

b) Two percent of the
market value subject
to a maximum of
rupees ten thousand,

for agreements
relating to
construction of a
building

(development
agreement);

c¢) one thousand rupees;
and two percent of the
market value for sale
of immovable
property  (agreement
to sell), adjustable
towards stamp duty at
the time of
conveyance;

d) Two hundred rupees
for agreements
relating to loans and
financial services up
to rupees fifty
thousand for non-
agricultural purposes.

e) one thousand rupees,
if not  otherwise
provided for.

Agreement relating to Deposit of Title-Deeds,
Pawn or Pledge.—that is to say any instrument
evidencing an agreement relating to-
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deposit of title-deeds or instrument
constituting or being evidence of the title to any
property whatever (other than a marketable
security) or the pawn or pledge of movable
property (where such deposit, pawn or pledge has
been made by way of security for the repayment of
money advanced or to be advanced by way of loan
or an existing or future debt.

Exemption

Instrument of pawn or pledge of goods if
unattested.
Comments

An agreement of hypothecation and question of
stamp duty.—There is distinction between a
transaction of hypothecation and a transaction of
pledge. Because unlike a pledge where the
possession of the goods pledged must pass on to
the pawnee, no such possession passes on to the
creditor in case of hypothecation. As the document
in the present case, sought to create two rights in
favour of the Bank, i.e. one pertaining to
hypothecation of the property and the other
pertaining to creation of attorneyship a total stamp
of Rs. 11.50 was chargeable to in respect of the
document under Sec. 5 of the Stamp Act. Thus the
document has been duly stamped being neither a
pledge nor a pawn but an agreement of
hypothecation covered by CIl. (e) of Art. 5 of
Schedule-I to the Stamp Act with a covenant to
confer rights of an attorney of the defendant on the
plaintiff.

Deed of Pawn or Pledge.—There is no dispute
between the parties, and rightly so, because even
on a plain reading of Cl. 6 of the agreement it
transpires that the possession of the goods
hypothecated was to remain with the debtor itself.
That being so, this deed cannot be held to be a
deed of pawn or pledge so as to attract the mischief
of Art. 6(2) of Schedule-I to the Stamp Act.

a) One hundred rupees

for  amounts up to
twenty thousand
rupees.

b) Five hundred rupees

for amounts above
twenty thousand
rupees.

Appointment in execution of a Power.—whether
of trustees or of property movable or immovable,
where made by any writing not being a Will.

One thousand rupees.

Appraisement or Valuation.—made otherwise
than under an order of the Court in the course of a
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suit.—

in every case.

Exemptions

(a) Appraisement or valuation made for the
information of one party only, and not
being in any manner obligatory between
parties either by agreement or of operation
of law.

(b)  Appraisement of crops for the purpose of
ascertaining the amount to be given to a
landlord as rent.

a) One hundred rupees
where the amount does
not exceed rupees one
thousand.

b) Five hundred rupees
in any other case.

Apprenticeship-Deed.—including every writing
relating to the service or tuition of any apprentice,
clerk or servant placed with any master to learn
any profession, trade or employment, not being
articles of clerkship (No. 11).

Exemption

Instruments of apprenticeship executed by a
Magistrate under the Apprentices Act, 1850, or by
which a person is apprenticed by or at the charge
of, any public charity.

As in Schedule-I.

10.

Articles of Association of a Company.—

in every case.

Exemption

Articles of any Association not formed for profit
and registered under section 8 of the Companies

a) Two thousand rupees
where the company has
no share capital.

b) 0.2% of the share
capital, subject to a
minimum of rupees two
thousand and a
maximum of rupees
five lakh, where the
company has nominal

share capital or
increases the share
capital.
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Act, 2013.

See also Memorandum of Association of a
Company (No. 39).

11.

Articles of Clerkship.—
Assignment—See Conveyance (No. 22) Transfer
(No. 61) and Transfer of Lease (No. 62), as the

case may be.

Attorney—See Entry as an Attorney (No. 30), and
Power of Attorney (No. 48).

Authority to Adopt- See Adoption-Deed(No. 3).

As in Schedule-I.

12.

Award.—that is to say, any decision in writing by
an arbitrator or umpire, not being an award
directing a partition, on a reference made
otherwise than by an order of the court in the
course of a suit.—

for every amount or value of the property
as set forth in such award.

One thousand rupees.

13.

Bill of Exchange.

As in Schedule-I.

14.

Bill of Lading (including a through bill of
lading).

As in Schedule-I.

15.

Bond.—as defined by section 2(5), not being a
debenture (No. 27), and not being otherwise
provided for by this Act or by the Court-fees Act,
1870.

See Administration Bond (No.2), Bottomry Bond
(No.16), Custom Bond (No.26), Indemnity Bond
(No.34), Respondentia Bond (No.56), Security
Bond (No.57).

Exemption

Bond when executed by any person for the purpose
of guaranteeing that the local income derived from
private subscription to a charitable dispensary or
hospital or to any other object of public utility,
shall not be less than a specified sum per mensem.

0.1% of the secured
amount, subject to the
minimum of rupees one
thousand and
maximum rupees ten
thousand and duty
rounded off to nearest
rupees Ten.

16.

Bottomry Bond.—that is to say, any instrument
whereby the master of a sea-going ship borrows
money on a security of the ship to enable him to
preserve the ship or prosecute her voyage.

0.1% of the secured
amount, subject to the
minimum of rupees one
thousand and
maximum rupees ten
thousand and duty
rounded off to nearest
rupees Ten.
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17.

Cancellation.—Instrument of (including any
instrument by which any instrument previously
executed is cancelled) if attested and not otherwise
provided for.

See also Release (No. 55), Revocation of
Settlement (No. 58-B), Surrender of Lease (No.
60), Revocation of Trust (No. 63).

One hundred rupees.

18.

Certificate of Sale—(in respect of each property
put up as a separate lot and sold), granted to the
purchaser of any property sold by public auction
by a Civil or Revenue Court, or Collector or other
Revenue Officer.

8.00% of the market
value of the property or
to the amount of
purchase money,
"whichever is higher",
subject to the minimum
of rupees one hundred
and duty rounded off to
nearest rupees Ten.

19.

Certificate or other Document.—evidencing the
right or title of the holder thereof, or any other
person, either to any shares scrip or stock in or of
any incorporated company or other body corporate,
or to become proprietor of shares, scrip or stock in
or of any such company or body.

One hundred rupees.

20.

Charter Party.—that is to say, any instrument
(except an agreement for the hire of a tug steamer),
whereby a vessel or some specified principal part
thereof is let for the specified purposes of the
Charterer, whether it includes a penalty clause or
not.

One hundred rupees.

21.

Composition-Deed.—that is to say, any
instrument executed by a debtor whereby he
conveys his property for the benefit of his
creditors, or whereby payment of a composition or
dividend on their debts is secured to the creditors,
or whereby provision is made for the continuance
of the debtor's business under the supervision of
inspectors or under letters of license, for the
benefit of his creditors.

One hundred rupees.

22,

Conveyance.—as defined by section 2(10) not
being a Transfer charged or exempted under No.
61—

where the conveyance amounts to sale of
immovable property.

Exemption
Assignment of copyright—under the Copyright

Act, 1957, Section 18.
Co-partnership-deed-See Partnership (No. 46).

For females:

a) Up to Rupees one

crore: 4% of the
market value or
consideration
amount, whichever
is higher.

b) Above Rupees one
crore: 8% of the
market value or

consideration
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Comments amount, whichever
is higher.
Conveyance of Property.—There is no difference
between a case of retirement and that of | Subject to the
dissolution. A partner stands on the same footing | minimum of Rs. One
in relation to partnership as a co-owner. In the | hundred and  duty
present case the document executed by the firm | rounded off to the

relinquishing the rights in favour of the former
partner could only be a release. It was not a
transfer having not been made in favour of a
partner who had no interest in the property. The
document executed does not transfer property;
hence it was not a conveyance.

nearest Rs. Ten.
For Others:

(a) Up to Rupees forty
lakh: 6% of the
market value or
consideration
amount, whichever
is higher.

b) Above Rupees forty
lakh: 8% of the
market  value or
consideration amount,
whichever is higher;

(a) subject to the
minimum of Rs. One
hundred and  duty
rounded off to the
nearest Rs. Ten:

Provided that if within
one year from the date
of registration of the

sale deed the same
purchaser and seller
apply for the

registration of sale deed
having market value or
consideration amount
more than one crore or
forty lakh as the case
may be including the
amount of earlier
deeds, eight percent
stamp duty in all cases
including earlier cases
shall be charged:

Provided further that
where permission for
conveyance of property
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is granted by the State
Government under
section 118(2)(h) of the
Himachal Pradesh
Tenancy and Land
Reforms Act, 1972; the
Stamp duty shall be
charged at the rate of
12% of the market
value or the
consideration amount,
whichever is higher,
irrespective of gender,
subject to the minimum
of rupees one hundred
and duty rounded off to
nearest rupees ten.

23.

Conveyance in the Nature of Part
Performance.—Contracts for the transfer of
immovable property in the nature of part
performance in any Union territory under section
53 A of the Transfer of Property Act, 1882.

As in Schedule-I.

24.

Copy or Extract.—certified to be true copy or
extract, by or by order of any public officer and not
chargeable under the law for the time being in
force relating to court fees, in every case.

Exemptions

(a) Copy of any paper which a public officer is
expressly required by law to make or furnish
for record in any public office or for any
public purpose.

(b) Copy of, or extract from, any register relating
to births, baptisms, namings, dedications,
marriages, divorces, deaths or burials.

Ten rupees.

25.

Counterpart or Duplicate.—of any instrument
chargeable with duty and in respect of which the
proper duty has been paid, for every case.

Exemption

Counterpart of any lease granted to a cultivator,
when such lease is exempted from duty.
Comments

Whether the stamp duty payable is payable on a
counterpart.—Article 25 of the First Schedule to
the Indian Stamp Act simply states the stamp duty

Ten rupees.
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payable on a counterpart or on a duplicate. Hence,
an unstamped counterpart can be validated by
payment of proper stamp duty and penalty
therefore.

26. Customs-Bonds.— a) One hundred rupees
for amounts up to
in every case. rupees five thousand;
b) Five hundred rupees
for amounts exceeding
rupees five thousand
and up to rupees ten
thousand;
c) One thousand
rupees for amounts
above rupees ten
thousand.
27. Debenture.—(where a mortgage debenture or
not), being a marketable security transferable-
(a) by endorsement or by a separate instrument
of transfer; As in Schedule-1.
(b) by delivery.
As in Schedule-I.
Explanation.- The term “Debenture” includes any
interest coupons attached thereto, but the amount
of such coupons shall not be included in estimating
the duty.
Exemption
A debenture issued by an incorporated company or
other body corporate in terms of a registered
mortgage-deed, duly stamped in respect of the full
amount of debentures to be issued thereunder,
whereby the company or body borrowing makes
over, in whole or in part their property to trustees
for the benefit of the debenture holders; provided
that the debentures so issued are expressed to be
issued in terms of the said mortgage-deed.
See also Bond (No.15) and sections 8 and 55.
Declaration of any trust-See Trust (No0.63).
28. Delivery Order in respect of Goods.— One thousand rupees.

Deposit of Title-Deeds—See Agreement Relating
to Deposit of Title-Deeds, Pawn or Pledge (No. 6).
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Dissolution of Partnership—See Partnership
(No.46).

29.

Divorce, Instrument of.—that is to say, any
instruments by which any person effects the
dissolution of his marriage.

Dower, Instrument of.—See Settlement (No. 58).

Duplicate—See Counterpart (No.25).

One thousand rupees.

30.

Entry as an Advocate, Vakil or Attorney on the
Roll of the High Court.—

in the case of an Advocate or Vakil or an
Attorney.

Exemption

Entry as an Advocate, Vakil or Attorney on the roll
of any High Court, when he has previously been
enrolled in any other High Court.

Two thousand rupees.

31.

Exchange of Property, Instrument of.—
(a) between persons of blood relation (common
ancestors) and between wife and husband;

(b) between persons not related by blood.

a) 0.1% of the lower

value of exchanged
property, subject to a
maximum of Rupees
ten thousand, where
the  exchange is
between blood
relations or husband
and wife;

b) 0.1% of the lower

value of exchanged
property, subject to a
maximum of rupees
ten thousand, where
the exchange is
between persons
other than mentioned
in clause (a) and
stamp duty on the
differential value
shall be chargeable
as per Article 23:

Provided that in case
an exchange
properties between

of
of
a

male and a female not
related by blood, the
Stamp duty on the
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Extract— See Copy (No.24).

differential amount of
exchanged properties
having unequal market
value, shall be levied as
per Article 23
(Conveyance), and at
the rate applicable to
the person in whose
favour the property of
higher value is
transferred.

32. Further Charge, Instrument of.—that is to say,

any instrument imposing a further charge on

mortgaged property

(a) if at the time of execution of the instrument of | When  possession  is

further charge, the possession of the property is | given: 8%  of market

given or agreed to be given under such instrument; | value/consideration
(whichever higher,
minimum of rupees one
thousand)

(b) if possession is not so given. When possession is not
given : 0.1% of secured
amount (minimum of
rupees ten thousand
rupees)

33. Gift, Instrument of.—not being a Settlement (No. | For females:

58) or Will or Transfer (No. 61).

Hiring Agreement or Agreement for Service.—
See Agreement (No. 5).

(a) Up to Rupees one
crore: 4% of the
market value or
consideration amount,
whichever is higher.

(b) Above Rupees one
crore: 8% of the market
value or consideration

amount, whichever is
higher.

Subject to the
minimum of Rs. one
hundred and duty
rounded off to the

nearest Ten rupees.

For Others:
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a) Up to Rupees forty
lakh: 6% of the market
value or consideration
amount, whichever is
higher.

b) Above Rupees forty
lakh: 8% of the market
value;

subject to the minimum
of Rs. One hundred and
duty rounded off to the
nearest Ten rupees.

Four percent for
women upto rupees one
crore and six percent
for other upto rupees
forty lakh of the market
value of the property
and eight percent for all
above rupees one crore
or rupees forty lakh as
the case may be for the
market value to the
property subject to the
minimum of rupees one
hundred and duty
rounded off to the
nearest of rupees Ten:

Provided that if within
one year, the same
donor and donee apply
for the registration of
gift deed, having
market value more than
rupees one crore oOr
forty Lakh, as the case
may be, including the
amount of the earlier
deed(s), 8% stamp duty
in all cases including
earlier cases, shall be
charged.

Provided further that
for the purpose of this
article, 0.1% of the
market value of the
transferred property
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between persons of
blood relation
(common  ancestors)
and between husband
and wife, subject to
minimum Rupees five
thousand and
maximum Rupees ten
thousand  shall  be
charged.

34. Indemnity Bond.—
in every case.
Inspectorship-Deed—See Composition-Deed | One Thousand rupees.
(No. 21).

35. Lease.—including an under-lease or sub-lease and

any agreement to let or sublet-

(a) where the lease purports upto one hundred
years or exceeding hundred years;

8% of the market value
of the leased property,
subject to the minimum
of rupees one hundred
and duty rounded off to
nearest rupees Ten.

Formula for calculating
the stamp duty on
Lease Deeds :- 8%
X Market
Valuex(Period of
Lease)/100. .

Provided that where
permission for lease of
property is granted by
State Government
under section 118(2)(h)
of  the Himachal
Pradesh Tenancy and
Land Reforms Act,
1972, the stamp duty
shall be charged at the
rate of 12% of the
market value of the
leased property subject
to the minimum of
rupees one hundred and
duty rounded off to
nearest rupees ten.
Formula for calculating
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(b) where the lease purports in perpetuity and does
not purport to be for any definite term and time.

Exemption

Lease, executed in the case of a cultivator and
for the purposes of cultivation (including a lease of
trees for the production of food or drink) without
the payment or delivery of any fine or premium,
when a definite term is expressed and such term
does not exceed one year or when the average
annual rent reserved does not exceed one hundred
rupees.

In this exemption a lease for the purposes of
cultivation shall include a lease of lands for
cultivation together with a homestead or tank.

Explanation.—When a lessee undertakes to pay
any recurring charge such as Government revenue,
the land-lords share of cesses, or the owner’s share
of municipal rates or taxes, which is by law
recoverable from the lessor, the amount so agreed
to be paid by the lessee shall be deemed to be part
of the rent.

stamp duty on lease
deeds in such cases of
permission under this
proviso:- 12% x market
value x (period of
lease)/100. .

8.00% of the market
value of the Ileased
property or the whole
lease amount which
would be paid or
delivered under such
lease, if any,
"whichever is higher,”
subject to the minimum
of rupees one hundred
and duty rounded off to
nearest rupees Ten.

Formula for calculating
the stamp duty on
Lease Deeds :- 8% x
Market Value x (Period
of Lease)/100. .

Provided that where
permission for lease of
property is granted by
State Government
under section 118(2)(h)
of  the Himachal
Pradesh Tenancy and
Land Reforms Act
1972, the stamp duty
shall be charged at the
rate of 12% of the
market value of the
leased property or the
whole lease amount
which would be paid or
delivered under such
lease, if any, whichever
is higher, subject to the
minimum of rupees one
hundred and duty
rounded off to nearest
rupees ten.
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Comments

Any agreement to let-Whether amounts
to a lease.—Aurticle 35 would indicate that it is not
only a lease which is covered by this Article, but
also any agreement to let. An agreement to let need
not be a lease. In order to determine whether in any
given case, it is reasonable to infer the existence of
agreement one has to see if one party has made an
offer and the other party has accepted the same. To
constitute an agreement, it is necessary that the
intention of the parties must be definite and
common on both. This can be achieved if the terms
and conditions are expressly arrived at or could
impliedly be found.

36.

Letter of Allotment of Shares.

One hundred rupees.

37.

Letter of Credit.

Letter of Guarantee—See Agreement (No.5)

As in Schedule-I.

38.

Letter of License.—that is to say, any agreement
between a debtor and his creditors that the latter
shall, for a specified time, suspend their claims and
allow the debtor to carry on business at his own
discretion.

One hundred rupees.

39.

Memorandum of Association of a Company.—
(a) if accompanied by articles of association
under section 5 of the Companies Act,
2013;
(b) ifnot so accompanied.
Exemption
Memorandum of any association not formed for

profit and registered under section 8 of the
Companies Act, 2013.

One thousand rupees.

Two thousand rupees.

40.

Mortgage-Deed.—not being an agreement relating
to deposit of Title-deeds, Pawn or Pledge (No. 6),
Bottomry Bond (No. 16), Mortgage of a crop (No.
41), Respondentia Bond, (No. 56), or Security
Bond (No. 57),-

(a)  when possession of the property or any part
of the property comprised in such deed is

For females:

a) Up to Rupees one
crore: 4% of the
market value or
consideration
amount, whichever
is higher.
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given by the mortgagor or agreed to be
given;

(b) when possession is not given.

b) Above Rupees one
crore: 8% of the
market value or
consideration
amount, whichever
is higher.

Subject to the
minimum of Rs. One
Hundred and duty
rounded off to the
nearest rupees Ten.

For Others:

(a) Up to Rupees forty
lakh: 6% of the
market value or
consideration
amount, whichever
is higher.

b) Above Rupees forty
lakh: 8% of the
market value;

subject to the
minimum of rupees
One hundred and
duty rounded off to
the nearest rupees
Ten:

Provided that if within
one year, the same

mortgager and
mortgagee apply for the
registration of

mortgage deed, having
market value or secured
amount more than
Rupees one crore or
Rupees ten lakh, as the
case may be, including
the amount of the
earlier deed (s), 8%
stamp duty in all cases
including earlier cases,
shall be charged.

(a) 0.1% of secured
amount  subject to
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Explanation.— A mortgagor who gives to
the mortgagee a Power-of-Attorney to collect rents
or a lease of the property mortgaged or part thereof
is deemed to give possession within the meaning
of this article.

Exemption

Instrument, executed by persons taking advances
under the Land Improvement Loans Act, 1883, or
the Agriculturists Loans Act, 1884, or by their
sureties as security for the repayment of such
advances.

Comments

Undertaking affidavit whether could be charged
as a mortgage-deed.—The undertaking affidavit
has to be charged as a mortgage deed, which has to
suffer stamp duty as prescribed under Art. 40 of
Schedule-I to the Indian Stamp Act. Thus Art. 40
and not Art. 57 of Schedule-I to the said Act is the
appropriate article applicable to the instant case.

minimum of rupees
one thousand.

(b) Rupees hundred for
Kisan Credit Card
Agriculture Loan up
to rupees 3 Lakh; and
loan above 3 lakh,

41.

Mortgage of a Crop.—including any instrument
evidencing an agreement to secure the repayment
of a loan made upon any mortgage of a crop,
whether the crop is or is not in existence at the
time of the mortgage-

for every sum secured.

0.1% of the loan
amount.
0.1% of the secured

amount, subject to the
minimum of rupees one
thousand rounded off to
nearest rupees Ten.

42.

Notarial Act.—that is to say, any instrument,
endorsement, note, attestation certificate or entry
not being a Protest (No. 50) made or signed by a
Notary Public in the execution of the duties of his
office, or by any other person lawfully acting as a
Notary Public.

See also Protest of bill or note (No. 50).

One hundred rupees.

43.

Note or Memorandum.—sent by a broker or
agent to his principal intimating the purchase or
sale on account of such principal-
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of any goods or of any stock or marketable
security.

One hundred rupees.

44, Note of Protest by the Master of a Ship. One hundred rupees.
45. Partition.—Instrument of as defined by section | 0.1% of the market
2(15). value of the property
being partitioned
subject to the
maximum of rupees
Five Thousand duty
rounded off to nearest
rupees Ten.
46. Partnership.-
A. Instrument of-
for every capital of the partnership. Five thousand rupees.
B. Dissolution of-
Pawn or Pledge- See Agreement relating to
Deposit of Title-Deed, Pawn or Pledge (No.6)
47. Policy of Insurance. As in Schedule-I.
48. Power of Attorney.- as defined by section 2(21),

not being a Proxy (No. 52),-

(a) when authorizing one or more persons to act
jointly and severally in a single transaction
for sole purpose (including suit or
proceedings);

(b) when authorizing one or more persons to act
jointly and severally in more than one

transaction or generally;

(c) in any other case.

a) Rupees  three
thousand.
b) Rupees four
thousand.
c) Rupees five
thousand:

Provided that where a
power of attorney is
executed in favour of a
person who is not a
bonafide resident of
statet of Himachal
Pradesh, or where it
relates to, concerns, or
authorizes any act in
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respect of movable or
immovable  property
situated outside the
State of Himachal
Pradesh, the duty
chargeable thereon
shall be levied at a rate
equivalent to  one
hundred times the duty
applicable under clause
a, b and c as the case
may be.

N.B.- The term
"registration" includes
every operation,
Explanation.-For the purposes of this | incidental to
article more persons than one when belonging to | registration under the
the same firm shall be deemed to be one person. Indian Registration
Act, 1908.
49. Promissory Note. As in Schedule-I.
50. Protest of Bill or Note.—that is to say, any | One hundred rupees.
declaration in writing made by a Notary Public or
other person lawfully acting as such, attesting the
dishonor of a Bill of Exchange or promissory note.
51. Protest by the Master of a Ship. As in Schedule-I.
52. Proxy. As in Schedule-1.
53. Receipt. As in Schedule-I.
54. Re-Conveyance of Mortgaged Property.—
in every case One thousand rupees.
5S. Release.—that is to say, any instrument (not being

such a release as is provided for by section 23-A)
whereby a person renounces a claim upon another
person or against any specified property-

in every case.

0.1% of the market
value of the released
property, subject to the
minimum of rupees one
thousand and duty
rounded off to nearest
rupees Ten.
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Comments

A release deed-whether can transfer
title.—A release deed would not be effective to
transfer title. A release deed can only feed title but
cannot transfer title.

Renunciation or relinquishment.—If the
appellant had no title to the property at the time of
renunciation except the off-chance of succeeding
by survivorship to the estate after the death of his
father, the renunciation or relinquishment under
the deed would not clothe him with any title to the
property. Renunciation must be in favour of a
person, who had already title to the estate, the
effect of which is only to enlarge the right.

56.

Respondentia Bond.—that is to say, any
instrument securing a loan on the cargo laden or to
be laden on board a ship and making repayment
contingent on the arrival of the cargo at the port of
destination.

Revocation of any Trust or Settlement—See
Settlement (No.58) trust (No.63).

0.1% of the secured
amount, subject to the
minimum of rupees one
thousand and duty
rounded off to nearest
rupees Ten.

57.

Security-Bond or Mortgage Deed.—executed by
way of security for the due execution of an office,
or to account for money or other property received
by virtue thereof, or executed by a surety to secure
the due performance of a contract or the due
discharge of a liability-

in every case.

Exemptions
Bond or other instrument when executed-

(a) by any person for the purpose of guaranteeing
that the local income derived from private
subscriptions to a charitable dispensary or
hospital or any other object of public utility,
shall not be less than a specified sum per
mensem;

(b) by persons taking advances under the Land
Improvement Loans Act, 1883, or the

0.1% of the secured
amount, subject to the
minimum of rupees one
thousand and duty
rounded off to nearest
rupees Ten.
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Agriculturist’s Loans Act, 1884, or by their
sureties, as security for the repayment of such
advances;

(c) by officers of Government or their sureties to
secure the due execution of an office, or the
due accounting for money or other property
received by virtue thereof.

Comments

Undertaking affidavit-Whether amounts to
a mortgage deed.—The undertaking affidavit has
to be charged as a mortgage deed, which has to
suffer stamp duty as prescribed under Art. 40 of
Schedule-I to the Indian Stamp Act. It was not
correct to say that the affidavit merely disclosed an
undertaking and if at all it was chargeable it could
be only under Art. 57 (b) of Schedule-I of the
Indian Stamp Act.

S8.

Settlement.—

A-Instrument of (including a deed of dower).

property,

(1) In case of person
having blood relation
or husband and wife,
0.1% of the market
value of the settled
subject to
minimum of rupees
two thousand and
maximum rupees five
thousand and duty
rounded off to nearest
rupees Ten.

(2) For persons not in
blood relation:

For females:

a) Up to Rupees one

crore: 4% of the
market value or
consideration
amount, whichever
is higher.

b) Above

Rupees one crore:
8% of the market
value or
consideration
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Exemption

Deed of dower executed on the occasion of a
marriage between Muhammadans.

B-Revocation of-

See also Trust (No. 63).

amount whichever is
higher.

Subject to the
minimum of Rs. One
hundred and duty
rounded off to the
nearest rupees Ten.

For Others:

a) Up to rupees forty
lakh: 6% of the
market value or
consideration
amount, whichever
is higher.

b) Above rupees forty
lakh: 8% of the
market value;

Subject to  the
minimum of rupees
One hundred and
duty rounded off to
the nearest rupees.
Ten:

59. Shipping Order. One hundred rupees.
60. Surrender of Lease.—
in every case. One thousand rupees.
Exemption
Surrender of lease, when such lease is exempted
from duty.
61. Transfer.—(whether with or without

consideration)-

(a) of shares in an incorporated company or other
body corporate;

(b) of debentures, being marketable securities,
whether the debenture is liable to duty or not,
except debentures provided for by section &;

As in Schedule-I.

The same duty as
Debenture (No.27) as
levied by this Act, for a
consideration equal to
the face amount of the
debenture.
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(c) of any interest secured by a bond, mortgage-
deed or policy of insurance;

(d) of any property under the Administrator-
General's Act, 1913, Section 25;

(e) of any trust-property without consideration
from one trustee to another trustee, or from a
trustee to a beneficiary.

Exemptions

Transfers by endorsement-

(a) ofabill of exchange, promissory note;

(b) of a bill of lading, delivery order, warrant for
goods, or other mercantile document of title
to goods;

(c) of apolicy of insurance;

(d) of securities of the Central Government.

See also Section 8.

The same duty with
which  such  bond,
mortgage-deed or
policy of insurance is
chargeable subject to
the minimum of rupees

one  hundred and
maximum rupees one
thousand and duty

rounded off to nearest
rupees Ten.

One hundred rupees.

Two hundred rupees.

62. Transfer of Lease.—by way of assignment, and | The same duty as
not by way of under lease. Article (No. 35)
Exemption
Transfer of any lease exempt form duty.
63. Trust.—

A. Declaration of-of, or concerning any property
when made by any writing not being a Will;

B. Revocation of-of, or concerning any property
when made by any instrument other than a
WilL

See also Settlement (No. 58), Valuation- See

Two thousand rupees.

Five hundred rupees.
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Appraisement (No. 8), Vakil-See Entry as Vakil
(No.30).

Comments

Religious or charitable endowment-Whether
fall within the purview of the Trusts Act.—
Religious or charitable endowments, whether
public or private, do not fall within the purview of
the Trusts Act. Article 64 of the Stamp Act
provides for the levy of stamp duty on trust.
Accordingly, Art. 64 cannot be pressed into service
in case which deals with charitable trusts.

64. Warrant for Goods.—sthat is to say, any | One hundred rupees.”
instruments evidencing the title of any person
therein named, or his assigns, or the holder thereof,
to the property in any goods lying in or upon any
dock, warehouse or wharf, such instrument being
signed or certified by or on behalf of the person in
whose custody such goods may be.

STATEMENT OF OBJECTS AND REASONS

The rates of stamp duty for different instruments chargeable under the Indian Stamp Act
were revised long way back, except for conveyance/sale, mortgage with possession and gift. In
order to rationalise the duties, it has become expedient to revise the rates in the current scenario.
Most of the instrument have not been revised for a long time. Moreover, since there have been
many amendments to the Schedule, it seems prudent to substitute the Schedule to avoid confusion.
As such, it has been decided to substitute the existing Schedule I-A appended to the Indian Stamp
Act, 1899, in its application to the State of the Himachal Pradesh.

This Bill seeks to achieve the aforesaid objectives.

(JAGAT SINGH NEGI)
Minister-in-Charge.

SHIMLA:

THE , 2026.

fRurae e fum= 991 aREe™
feqie 1 RyawR, 2026

e faoao—faum—fagae / 1—25/2026 —H ey fau |9 &1 ufhar vd &l
dared fgHEel, 1973 & fRm—140 @ erta e uew g favafdemerm (Fenee)
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faa® 2026 (2026 ®1 faUg®, dw=gid 10) Wi oMot fadid 01 RdwR, 2026 & BAda <9
foam |91 H R 81 gaT 2, a—AERe B Fgared qoud H gfad $- 8g uiNd e
ST 2 |

JITaTed,
afea,
feowo faerms 4w |

2026 &I A9 Hw=Hgid 10.

feaTere uewr o favafdemera (Hee) faere, 2026

US| BT HY
TUE :
EAI—1I
URMS
1. férg A9 |
EI— 11
fRomare wewr favafqeney sftfe=m, 1970 &1 FemeE
2. §RT 12— BT G |
3. ¥RT 12— T FEA |
4. TRT 21 T H2EH |
5. §RT 28 BT YA |
6. €IRT 34 DT UfCRAT |
ERI—I11
WRER U favafdened, w9, R yawr (emuer &R faffg+=)
A=, 2021 &1 G
7. 9RT 18 BT TN |
8. SIRT 29 &1 T

9. TRT 32 BT YfIRATI |
10. 9TRT 38 T UfARATI |

FI— IV
R uewr daie fRafdeney afRfHam, 2014 &1 HoeE

11, IRT 13 BT G |
12. €RT 17 BT FNE |
13. RT 21 &1 Y= |
14, IRT 24 &1 iU |
15, &RT 25 BT T |
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ATV
fearae uewr oY, qrmEm ok aifve fawafdencera ifeif ™, 1986 &1 HeeA

16. YRT 19 BT TARRITI |
17. gRT 39 BT TfARRITI |
18. YRT 44 BT FARRATI |

eIV
2017 T G2

19. €IRT 15 BT A |
20. 9RT 32 BT YiaveIue |
21. IRT 51 BT FiRATIA |

2026 T AP H=TH 10.

fRaTae yewr o fowafdeney (o) faerae, 2026
(Ferm=ra # qreenfud g )
ferrad U @ g fawafdene daeh el # deiee & @ forg fagas |

YR TR & AdedRd a9 d fRarad uewr faus awr g fA=faRea wu & Ig
fafrafad 81—
I
PINEEY

1. &< AM——s9 MEFEH &1 Wierd M BHEd Uew Iy [dvdfdenery (W)
e, 2026 € |

11
fRarare wewr Rvafdeney afffam, 1970 &1 GoMeE

2. ORI 12— BT GE-.— A= v favafdere sfdfaad, 1970 &1 gRT 12—7 H—

(@) Su-arT (2) #, “faen oRug &k fa Affy” ol iRk e & w9 W 3R
faen aRvg” wres 3@ STG; &R

(@) Su—orT (5) H, ‘faem uRwg ik fag afafa ol iR fore @& 9 R BiR
faem aRyg” wreg X7 SIUT |

3. ORI 12—% &1 Iy —Ramad e fazafdemery faf=m, 1970 &1 aRT 12— &)
SU-GRT (2) ¥, " faen aReg iR faa Iffa el & e wR "SIk faen uReg” ores 3@ TG |
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4, GRT 21 & WOEA——REEd uqw fowafdenery e, 1970 @1 aRT 21 @Y
SU-gRT (5) ¥, "Ry HHAMRAT & Hal AWl AR 7 9l R $9a g1 o |ffy &
RmTRen & uear & AR fear S a6 weal & di e Sieem iR daeenq FeefaRad
SU—YRT AT fhar S, e —

"(5—) foxT e g1 @1 TS RywiRel R drieRT aRyg gRT fdar fhar Smem
Sl I9d UTEN| Swo SfUHl ABIRe |ied AR vd argaeRl S WRAR Bl
TR BT | |

5. R 28 BT YaRIUH.— 29 Uy favafdemey sifSif™, 1970 &7 ORT 28 & W4

[N N

R fr=forRaa war srg, srifq —

28. fag dffd— (1) 39 fafam @ 6l o Susy # ofdfdse faxft 99 @
et B gU I, o7 |ffifcy &7 sreuerdl WReR & foxT aferd gRT &1 SITg |

2) UeT ISl ¥ S sHG AR @I GREHT dl Uygrate O 'Brfl, ol b
gRfet g1 fafea @1 9w |

@) fawafaemery & FHHaRAl @ JAa—val 9 FGdfd T o< vd Farmd A,
el @1t den 9a9 vd Wl @1 gARierer |afford €, wdvem fad afafa &
HHeT W TG |

(4) fa Afafq o= RAmIREN B aRT 21 @ SU—GRT & (53) & JJAR PRATS
@ forg oRyg @& |HeT URga Nl |

6. HRT 34 &I iy —Rard v Avafdeney iy, 1970 &1 aRT 34 & 4

(N (N

R f=fealaa war smom, srfa—

"34. RRErpl oI 3= HHAIRAl B FRYfaa.—(1)39 i rm a1 39a tefie 9w
T GRRET AT seareel H sidfdse fdl a1 & Uiiee 8 8¢ I, feafderery
H Rrral o o el 9 R ueer die a1 T & "I 9,
feafdered e T gRT Jor fafvfde O sEamel, weel iR =
UfhaT & SR BT S |

@) fovafdeme @ RlEfed Ul R Wit e wital Rama u<or =0 =+
START T X0 TRHR g1 IMMAGad O g el SfdRor & Aead | @

ST |

(3) uarHf, wfafgfe, wermHiaRen, |faer, sRiEe, Frerar e wdt F
=1 it @ flt o O grr fgRear & Afd @ @ agh, ok fF
gRfE g1 fafed @1 o |

(4) faeafdemera, genReufy, RAmed Uw Ald WdT AN AT BAMES U9l I 9d4
JMART AT ¥l 31 Wil AMRoT gRT &1 5 RAwIRe & R W Agfh
3SR SIRT BT | |
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IITI—111
WRER U favafdened, w9, R yeer (emuer &R faftg+=)
A=, 2021 &1 FMEH

7. ORI 18 &I WI®M.— WRER Ucd favafdemey, @91, fRA/™e uer Remuer oiR
fafrere) erfarfs, 2021 @1 9RT 18 H—

(@) Su—orT (2) # “fIem uRug &R fag afafa” vl ik fag & W R 3R
fqem aRvg” ereq W U, 3R

@) Su-arT (5) H, "faem uRug iR faa Affy o<l &R fag & W\ W 8k
faen oRug” v W SITGT;

8. SRT 29 &I WIMM.— WRER Uco favafdernery, #S), RArad UQer @) &RT 29 @&
JU—GRT (5) H, "R HHAIRA & FdT A AR < Al R s96 gR1 o |ffa @
fRAeIRe & geanq & foaR fea S \a” ol &1 A" fear S iR dawan efoiad
RT AT BT ST feiq —

"6—a) faa dfafa g/ @ 18 RwRel ) srder uRyg gRT faar fear o
S SEd U S ofudl RYBIRe Afed faerel vd el 5 WReR 6
TRIT BT | |

9. URT 32 & URLMUM——IRER Yoo fawafdeney, w91, feama uewr (Remuer iR
fafree) srfaf ™, 2021 @7 ORT 32 & WM W =faRad @r Se, srerfa—

"32. foa afafa—(1) 59 fafm @ =il o Sudy # <fafdse &=l ad & dfdama
B 8¢ 1, foa Ifafq @t srenedt WRaRr & o afea grr @ S |

2) UeT ISl 9 S s ARl @l GREHT dT ygrEay O '8rf, ol b
aRfdl gRy fafea a1 Sy |

@) fawafaemery & FHHaRAl @ JAa—val ¥ Gafd T oy vd Fard A,
et @1 fAmfor e daw ud Wl @1 gesieror afafera €, waved foa wfafa @
T ¥ TG |

(4) fa AfAfT oroel RymIReN @1 GRT 20 B SU—URT (5F) & AFAR HRAS &
fog sRieR aRYg & TRgd & | |

10. ©RT 38 BT URRRITTA.— JIRAIH DI gRT 38 & WA W HIRIT @1 SIYT,
SRINE

*38. Ruegdi o o FHHaIRAl @ Fgfda—(1) g9 ffaw ar s9e arf| 99w Iy
gRfEE a1 reaTQEl # sidfde fedl 91d @ ufdea g gy o, favafdenes #
Rierl o @ Al Afial fBArad gowr i dar anT & Ared 9, fawafderad
JgaT ARRT gRT JoT faffaee U srEamsil, AH®l 3R =+ Hfhar & IgAR &
SITGHT |

@) fovafdeme @ RlEfed Ul R Wit e wital Rama u<or =0 =+
JTANT AT I WBR GRT SO U = Al WbV & ARIH o Bl
ST |
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(3) uer=fa, wfafghe, emidRe, Afder, dRied, At sreEr el 9t |
gRfH g1 fafed @1 g |

(4) foeafqemery, genRerfd, fRArae U<9 &id WaT JMANT A7 BAMEd ISl 5T 90
AN AT bl o=y well IfAeRoT gRT &1 78 RYBIRe & SR W HyRh

JTSIT STRT YT |

G-IV
R Uy doiie fAvafderey sfaftam,
2014 BT GINEH

11. ORT 13 &1 GORE—  RAMgd ger qa-ia fvafderera ifdfrm, 2014 (R g9
SHD YT qol SMEFRAT B8 AT §) DI ORI 13 B IUURT (3) H, fa=nm uRug iR fad
AR ol & I WR SR faer uRvg” wes <RI SIE |

12. ©RT 17 BT GIARH— I 99 dah-a) favafderea sifdfed, 2014 &) 9RT 17
H—

(@) Su—grT (1) ¥, *, fo Ay Rre vd weal &1 ag fear se; &R
(@) SU-uRT (2) & wF W FfRad Su—RT ufRenfyd @ Smel, srerfd—

"2) SU-gRT (1) & SuEdl R UfdHd g9@ St o1, 9 @1 efaRaa
RhY |3ﬁ’\fcg>re4€ﬁ319ﬁﬁ—

(@) fafe=1 Nealred dRIGAT & FaTeq zq, sraresn # faffdse fey S are
AR, T [qemery (e oifh weso) a1 a9 a1 o a1 faftee
TRINTRTATSN AT AETdenerdl & ATAT BT,

@) fawafdermery # eugs & UTGAHAT BT FLRATYT HRAT;

(1) uRfTEl o1 fwtor, Fdees a1 FRET HRAr dr @l faEi &R At @
JTFATG PR,

(@) IARY W AR BT, S AMEE BRAT G SAGT AR a7 R
‘hNHAT;

©) foavafqerey o afife Ruie, affe fdavor gd ol dor aifife dauie o
fIemR RAT 3R ST TG BT,

@) foa afafy @ ReRel ) R &= iRk S e RywiRel afed
fremRrel Td SrgAIGRS TSI WRBR Bl UK DA

(®) favafqemera @1 ad, rde TAT difgd AURT B WIHR HIAT, JART BRI
TAT AT IABT FIFTT BT
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(@) fawafderer & AfAeIRal, el den HHaiRdl & av & foy, ek,

C)

TRl wiasy M a1 M 9fasy MY nfia R qn SHaT sTgHeT
‘hNHAT;

freafaernera @1 AT 4T &1 BT T SHe ITANT & Hag # A=y
‘hNHAT;

feafdenety & @Rl & SeAqEl Hetad & fofu afaedsd Ul Akl
forges &=, SR srufera

AUl T wIfh &1 Hould, wordrea, Aahrmegel a1 faeafderad & el
3 JAMRBHRY, HHAR ferar MRS a1 98 g™ g fHe afafa o

JITAITT HRAT; 3R

feafaemey & Sl @) it & forw U= 37 oikhal &7 TART HRAT e
U 3 Fdl B g &, o 39 fafm a1 sl grr a1 s
9 I g AT JfeRIfUT fhy S | |

13. HRT 21 BT YORRIUA.—BATad U ddh-d! f[azafdeneay Ifaf=ad, 2014 &1 &RT 21
% 3 R EfeRad v Sre, sl —

"21. faa dfafa—(1) 9 w6 o= Sudy H sidfdwe &l ard & ufdae
g g A, fad afafa o1 sregerar WReR & fad |fa grRr @ S |

2) UeT ISl ¥ S s ARl @I GRaHT dT ugraty O 'Brfl, ol b

(3)

@)

aRfgEl grT fafed @1 i |

freafdere & wHalRal & Ja—val & F6fiT o i vd Jara A,
i @1 Wi e daw ud Wl @1 geRierr |fford €, waved faa afafa @
T ¥ G |

o FART ool RAEIREN BT gRT 17 & SU—9RT 2 & AR HRAG & fofg
IS o FHE UK Bl |

14. YRT 24 BT YARMUA.——Z9d U da-rd! favafderey =, 2014 & oRT 24
% W R AfaRaa @ Sirge, -

"24. Ruegept Tom s FHEIRAl @ g, —(1) 59 A a1 g9 | 99w Y
aRfrEl o e # ofdfde foell a1 @ ufdee 0 gy W, feafiemew o
Rrerel o Wt A afchar fR9e 9 die 9dT T & 9egd ¥, favafdared
3R AT gRT Jor faffdse U oredredl, AM®l 3R =¥ Ufhar & IR &l
ST |

)

faeafaeney & RIfPe ual R ) W v feamee oo @ ==

JTANT AT I WBR GRT SO U = Al WbV & ARIH H Bl
ST |

(3) uar=fa, wfafghe, ermiaRe, wfder, dRiere, Ao sEr el Wl

A
%ﬁﬁ%ﬂmﬁﬁmﬁgﬁwﬁﬁﬁﬁaﬁm St
aRfFRMET g1 fafgd &1 9y |
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(4) foeafqemery, genRefd, fRATae U<9 &id WaT AN A7 BAMEd ISl 5T 90|
SN AT bl o=y well If¥eRor gRT &1 78 RYBIRe & SR W HyRh

JTSIT STRT BT | |

15. 9RT 25 & A9— A U9 doh-idl [Avafdemey Ifaf =, 2014 &1 ORT 25 &1
g fhar e |

3EATI— V
ferae mowr i, sienfat ok aifvat favafiee
fAfam, 1986 BT e

16. 9RT 19 & URRAUA——2A=d yewr SN, el iR aifvel  faafdere™
JNMFTIH, 1986 B TRT 19 & WA W F=fRad @1 SITQ, Jiiq —

"19. foa afafa—(1) 39 fafm @ il o Sudy # <iafde f&dl ad & dfdama
B g0 1, foa Ifafq @l srenedr RaR & foT afea grr @ S |

(2) Ued Il ¥ S SHS Aol B GYEAT dT UgEae U 'R, ol ik
aRfgEl grT fafed @1 i |

@) fawafaemery & FHHaRAl @ JAa—val 9 FGdfd T o vd Jard A,
el @1 At de 9a9 vd Wl @1 gaRierer |fford €, wdvem faa afafa &
T X I |

(4) fo AT o RAEIRE &1 yawe 9 & FHeT Uga ol | |

) foa afafa grr @ ¥ RwiRel R 9 g1 faar fear smom o S
AU o8 WRAR & AR 3R o des gq U+l RwRel |fdd oqa
B |

17. ORT 39 &1 Ul —RAMEe ow Y sener R arfer  favafderey
eI, 1986 bl ©RT 39 B oI WR FAHfIRaT war Sg, sfeffd—

"39. Ruegi Torm o FHHaIRAl @ Fgfda,—(1) g9 ffw a1 s9a | 99w Y
aRfEl o e # sfafdwe feell a9 @ ufdee 8 gy fl, feafderes o
et o1 it el v fRerae uer die a1 AT & ArgH ¥, fawafaerey
3T MANT gRT Jor faffdse U oredredl, AF®l 3R =¥ Ufhar & IR &l
ST |

@) favafderem @ ¥lEaled gl R Wit e wital fRama u<or =0 =+
START I o7 WRHR R AMMAGad ¢ g el SfAdRor & Aead | o

ST |

(3) uar=fa, wfafghe, emmiaRe, wfder, wRiere, rerar e ot W
=1 wff @1 foddt o AT gRT Pgfea W Gfa | @ S, oY @
aRfFrMl g1 fafgd &1 9 |



7898 IoT9F, BArad uewn, 02 RidwR, 2026 /11 HIgUq, 1948

18. ORT 44 &1 YA —RAMEE Uow ¥ e R o faeafderey
ST, 1986 B SRT 44 & W WR =R @1 SIQ, 3fefiei—

“44. fawafdenmem fR—(1) fIeafierem v M enfia &m0 fawafderea

oS et som, a8 f=feRad sr o SmoT —

(@) TR THR TAT DI IRBR F U DIs 3IAH, I AT T,
(@) Yoo 3R I YNRI A U 3 Aigd §91 Aidl ¥ feafdenea & o1m3;

(M) THQ, IF, SUER, I—EEl e 3 eI, AT BIs 8, d wI A
fawafdened gRT g | =R,

(@) fowafdemerm grr fosfl o= Afd 9 a1 A o did & w9l
ERTIRTT |

(2) favafqemera & ) AT 0 991 & o1 @ oo ar o= Afa | el o
SITg, o b gerafa gwr fafi¥erd fear sy |

(3) faeafdemera &1 el &1 IuaW fowafdered & =@l @ gfd & fou fear
STeT, 98 59 i & 3| a1 s g1 fAvafdenes & wikedl &
TANT R AT SHD Hedl Bl (e HR= H§ ST gy A1 |fiaferd s | |

AV
3ed IMYfdem iR Srwe fovafdenc, fFArd mawr =™, 2017 &1 |wes

19. ©RT 15 H AEA.— 3cd MYfAee &R rgdu™ fwafdene, fame uew
AMfIfE™, 2017 @ GRT 15 @ SU-GRT (4) #, =R o Affa &R faa afffa ol @1 g
fvam g |

20. URT 32 $1 YRARAUA—  3cd Jfaear iR Jgaur faeafderey, fRamee gew
rfAfEM, 2017 @ ORT 32 & UM R FHAfRad @1 S, reriq —

"32. o |ffa—(1) 9 afafrm @ &A1 oy Sudy ¥ ofafdse &l a9 & dfdae
BT gU Y, faa afafa & sregerar wReR @ T Afva grr @ S|

2) UeT ISl W S s ARl @1 GREHT dT ygrEay O 'Brf, ol b
gl g1 fafed &1 g |

3) fawafdemera & HHARAT B Far—3dt 9 Fafod G fig vd Jara w9,
el @1 ftor e 9= vd Wl @1 gAeror wafaferd € wdvem faa afafa &
T X I |

(4) foma wfff sroelt RYBIRE Bl gave 9IS & AqHe Uvgd d |
5) foa Sfafd grr @1 12 RImEReN R g 918 gRT faaR fear S S S

qIeaTq g WRPR & fdarme iR AR gg v+l RimiiRel |fed uwgd
BT |




JoTuF, feamaeT uewn, 02 RIawR, 2026 /11 WISUE, 1948 7899

21. 9RT 51 & GRRUA——3Cd IYfaa™ R gau fawafdeney, fRAmd uaer
rfaIfa™, 2017 @1 ORT 51 & U R fAfeRad @r S, g —

"51. Rieral TN o= FHHaiiRal & Fgfad—(1) 9 fRfm W gae el
gIQ U ORFRED a1 JEgewl H ofafdw R 9 @ ufidd sl gu oo,
feafaene & Rierel @ i e 9ikii fZamd ge | a1 IR & A4egd 9,
fqeafdernerd e T gk JAT fAffdse QAT srgamll, #vel iR ==+ ufshar &
AR DI TG |

@) fovafdere @ RlEfed gl R Wit e wital e u<or =0 =+
JTANT AT I WBR GRT SO VH = Al MBI & ARIH H Bl
ST |

(3) uarfa, uffRgRe, TereiaRer, w6fder, dRiETd, gAtae sfeEr el w9
=1 woff @1 foaddt o AT gRT Fgfea W Gfa | @ Sodh, oY @
aRferaHr g fafed @ S |

(4) faeafderera, genReufy, RAmed UQw e WdT AN A1 BAMES U9l I 9a4
IMANT A1 fbll o= Wil SiffyepRor gRT & T RGN & MR W gRh
M SIRI BT |

TeTY 3N HRUN BT B

fEATIe e SRR 7 I e, IHe™, IR 91 99 & TR B gerdl oF & oy
gIh—ggd AR & efim I w1 Rwafderes venfia ey €1 39 fwafieremt o
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BILL NO. 10 OF 2026.
THE HIMACHAL PRADESH STATE UNIVERSITIES (AMENDMENT) BILL, 2026
(AS INTRODUCED IN THE LEGISLATIVE ASSEMBLY)
A
BILL
to amend the State Universities Laws of Himachal Pradesh.

BE it enacted by the Legislative Assembly of Himachal Pradesh in the Seventy-seventh
Year of the Republic of India as follows:—

CHAPTER-I

PRELIMINARY

1. Short title—This Act may be called the Himachal Pradesh State Universities
(Amendment) Act, 2026 .
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CHAPTER-II

AMENDMENTS TO THE HIMACHAL PRADESH
UNIVERSITY ACT, 1970

2.  Amendment of section 12-C.—In section 12-C of the Himachal Pradesh University
Act, 1970,-
(a) in sub-section (2), for the sign and words “, the Academic Council and the
Finance Committee”, the words “and the Academic Council” shall be substituted;
and
(b) in sub-section (5), for the sign and words “, the Academic Council and the
Finance Committee”, the words “ and the Academic Council” shall be substituted.

3.  Amendment of section 12-E.— In section 12-E of the Himachal Pradesh University
Act, 1970, in sub-section (2), for the sign and words “, the Academic Council and the Finance
Committee”, the words “and the Academic Council” shall be substituted.

4. Amendment of section 21.—In section 21 of the Himachal Pradesh University Act,
1970, in sub-section (5), the words and sign “but the service matters of employees and financial
matters, may be considered by it after recommendations of the Finance Committee”, shall be
omitted and thereafter, the following shall be inserted, namely:—

“(5A) The recommendations made by the Finance Committee shall be considered by
the Executive Council, which shall thereafter submit the same, along with its
recommendations, to the State Government for consideration and approval.”.

5. Substitution of section 28.—For section 28 of the Himachal Pradesh University Act,
1970, the following shall be substituted, namely:—

“28. Finance Committee.—(1) Notwithstanding anything to the contrary contained in
any other provision of this Act, the Finance Committee shall be headed by the
Secretary (Finance) to the Government.

(2) Its constitution, the term of office of its members other than ex-officio
members shall be such, as may be prescribed by the statutes.

(3) All financial and service matters relating to service conditions of employees
of the University including creation, upgradation or filling up of the posts,
framing of recruitment and promotion rules, revision of pay and allowances
shall first be placed before the Finance Committee.

(4) The Finance Committee shall place its recommendations before the
Executive Council for taking action in accordance with sub-section (5A) of
section 21.”.

6.  Substitution of section 34.—For section 34 of the Himachal Pradesh University Act,
1970, the following shall be substituted, namely:—

“34. Appointment of teachers and other employees.—(1) Notwithstanding anything
to the contrary contained in this Act or in the statutes or ordinances made thereunder,



JoTuF, feamaeT uewn, 02 RIawR, 2026 /11 WISUE, 1948 7903

all recruitments of teachers in the University by direct recruitment shall be made
through the Himachal Pradesh Public Service Commission, in accordance with such
qualifications, standards and selection procedures as specified by the University Grants
Commission.

(2) All direct recruitments to the non-teaching posts of the University shall be
made through the Himachal Pradesh Rajya Chayan Aayog or such other
recruitment agency as may be notified by the State Government.

(3) Appointments by promotion, deputation, transfer, contract, tenure, re-
employment or any other mode of recruitment other than direct recruitment
shall be made in such manner as may be prescribed by the statutes.

(4) The University shall issue appointment orders on the basis of the
recommendations made by the Himachal Pradesh Public Service
Commission or the Himachal Pradesh Rajya Chayan Aayog, or any other
recruiting agency, as the case may be.”.

CHAPTER-III

AMENDMENTS TO THE SARDAR PATEL UNIVERSITY MANDI, HIMACHAL
PRADESH (ESTABLISHMENT AND REGULATION) ACT, 2021

7. Amendment of section 18.—In section 18 of the Sardar Patel University Mandi,
Himachal Pradesh (Establishment and Regulation) Act, 2021,—

(13

(a) in sub-section (2), for the sign and words “, the Academic Council and the
Finance Committee”, the words “and the Academic Council” shall be substituted;
and

(b) in sub-section (5), for the sign and words “, the Academic Council and the
Finance Committee”, the words * and the Academic Council” shall be substituted.

8. Amendment of section 29.—In section 29 of the Sardar Patel University Mandi,
Himachal Pradesh (Establishment and Regulation) Act, 2021, in sub-section (5), the words and sign
“but the service matters of employees and financial matters, may be considered by it after
recommendations of the Finance Committee” shall be omitted and thereafter, the following shall
be inserted, namely:—

“(5A) The recommendations made by the Finance Committee shall be considered by
the Executive Council, which shall thereafter submit the same, along with its
recommendations, to the State Government for consideration and approval.”.

9.  Substitution of section 32.—For section 32 of the Sardar Patel University Mandi,
Himachal Pradesh (Establishment and Regulation) Act, 2021, the following shall be substituted,
namely:—

“32. Finance Committee.— (1) Notwithstanding anything to the contrary contained in
any other provisions of this Act, the Finance Committee shall be headed by the
Secretary (Finance) to the Government.
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(2) TIts constitution, the term of office of its members other than ex-officio
members shall be such, as may be prescribed by the statutes.

(3) All financial and service matters relating to service conditions of employees
of the University including creation, upgradation or filling up of the posts,
framing of recruitment and promotion rules, revision of pay and allowances
shall first be placed before the Finance Committee.

(4) The Finance Committee shall place its recommendations before the
Executive Council for taking action in accordance with sub-section (5A) of
section 29.”.

10. Substitution of section 38.—For section 38 of the principal Act, the following shall be
substituted, namely:—

“38. Appointment of teachers and other employees.—(1) Notwithstanding anything

to the contrary contained in this Act or in the statutes or ordinances made thereunder,
all recruitments of teachers in the University by direct recruitment shall be made
through the Himachal Pradesh Public Service Commission, in accordance with such
qualifications, standards and selection procedures as specified by the University Grants
Commission.

(2) All direct recruitments to the non-teaching posts of the University shall be
made through the Himachal Pradesh Rajya Chayan Aayog or such other
recruitment agency as may be notified by the State Government.

(3) Appointments by promotion, deputation, transfer, contract, tenure, re-
employment or any other mode of recruitment other than direct recruitment
shall be made in such manner as may be prescribed by the statutes.

(4) The University shall issue appointment orders on the basis of the
recommendations made by the Himachal Pradesh Public Service
Commission or the Himachal Pradesh Rajya Chayan Aayog, or any other
recruiting agency, as the case may be.”.

CHAPTER-1V

AMENDMENTS TO THE HIMACHAL PRADESH TECHNICAL UNIVERSITY ACT,
2014

11. Amendment of section 13.—In section 13 of the Himachal Pradesh Technical
University Act, 2014, in sub-section (3), for the sign and words *, the Academic Council and the
Finance Committee”, the words “ and the Academic Council” shall be substituted.

12. Amendment of section 17.—In section 17 of the Himachal Pradesh Technical
University Act, 2014,—

(a) 1in sub-section (1), the sign and words “, the Finance Committee” shall be omitted;
and
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(b) for sub-section (2), the following shall be substituted, namely:—

“(2) Without prejudice to the provisions of sub- section (1) the Board shall have
the following powers and functions, namely :(—

(a)

(b)

(c)
(d)
(e)

)

(2

(h)

(1)
@

(k)

M

to create School of Studies or Departments or Centres or Specialised
Laboratories or Colleges as may be specified in the Ordinances for running
various academic programmes;

to institute courses of study in the University;

to make, modify or repeal the statutes and approve all rules and regulations;
to consider, modify and approve or cancel the Ordinances;

to consider and approve the Annual Report, Annual Statement and Accounts,
and the Annual Budget of the University;

to consider the recommendations of the Finance Committee and submit the
same, along with its recommendations, to the State Government for
consideration and approval;

to accept, transfer and otherwise control the moveable, immoveable and
intellectual property of the University;

to institute and approve Contributory Provident Fund or General Provident
Fund for the benefit of Officers, Teachers and employees of the University
as the case may be;

to decide upon the form and use of common seal of the University;

to appoint such Committees as may be required for the efficient functioning
of the University;

to delegate any of the powers to the Vice-Chancellor, Registrar, Deans or
any other Officer, employee or any Authority of the University or to a
Committee appointed by it; and

to exercise such other powers and perform such other functions as may be
conferred or imposed upon it by or under this Act or the regulations for
achieving the objects of the University.”.

13. Substitution of section 21.—For section 21 of the Himachal Pradesh Technical
University Act, 2014, the following shall be substituted, namely:—

“21. Finance Committee.— (1) Notwithstanding anything to the contrary contained
in any other provision of this Act, the Finance Committee shall be headed by the
Secretary (Finance) to the Government.

)

Its constitution, the term of office of its members other than ex-officio
members shall be such, as may be prescribed by the statutes.
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(3) All financial and service matters relating to service conditions of employees
of the University including creation, upgradation or filling up of the posts,
framing of recruitment and promotion rules, revision of pay and allowances
shall first be placed before the Finance Committee.

(4) The Finance Committee shall place its recommendations before the Board
far taking action in accordance with sub-section (2) of section 17.”.

14. Substitution of section 24.—For section 24 of the Himachal Pradesh Technical
University Act, 2014, the following shall be substituted, namely:—

“24. Appointment of teachers and other employees.—(1) Notwithstanding anything

to the contrary contained in this Act or in the statutes or ordinances made thereunder,
all recruitments of teachers in the University by direct recruitment shall be made
through the Himachal Pradesh Public Service Commission, in accordance with such
qualifications, standards and selection procedures as specified by the University Grants
Commission.

(2) All direct recruitments to the non-teaching posts of the University shall be
made through the Himachal Pradesh Rajya Chayan Aayog or such other
recruitment agency as may be notified by the State Government.

(3) Appointments by promotion, deputation, transfer, contract, tenure, re-
employment or any other mode of recruitment other than direct recruitment
shall be made in such manner as may be prescribed by the statutes.

(4) The University shall issue appointment orders on the basis of the
recommendations made by the Himachal Pradesh Public Service
Commission or the Himachal Pradesh Rajya Chayan Aayog, or any other
recruiting agency, as the case may be.”.

15. Omission of section 25.—Section 25 of the Himachal Pradesh Technical University
Act, 2014, shall be omitted.

CHAPTER-V

AMENDMENTS TO THE HIMACHAL PRADESH UNIVERSITIES OF AGRICULTURE,
HORTICULTURE AND FORESTRY ACT, 1986

16. Substitution of section 19.— For section 19 of the Himachal Pradesh Universities of
Agriculture, Horticulture and Forestry Act, 1986, the following section shall be substituted,
namely:—

“19. Finance Committee.— (1) Notwithstanding anything to the contrary contained
in any other provision of this Act, the Finance Committee shall be headed by the
Secretary (Finance) to the Government.

(2) TIts constitution, the term of office of its members other than ex-officio
members shall be such, as may be prescribed by the statutes.

(3) All financial and service matters relating to service conditions of employees
of the University including creation, upgradation or filling up of the posts,
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framing of recruitment and promotion rules, revision of pay and allowances
shall first be placed before the Finance Committee.

(4) The Finance Committee shall place its recommendations before the Board.

(5) The recommendations made by the Finance Committee shall be considered
by the Board, which shall thereafter submit the same, along with its
recommendations, to the State Government  for consideration and
approval.”.

17. Substitution of section 39.—For section 39 of the Himachal Pradesh Universities of
Agriculture, Horticulture and Forestry Act, 1986, the following shall be substituted, namely:—

“39. Appointment of teachers and other employees.—(1) Notwithstanding anything

to the contrary contained in this Act or in the statutes or ordinances made thereunder,
all recruitments of teachers in the University by direct recruitment shall be made
through the Himachal Pradesh Public Service Commission, in accordance with such
qualifications, standards and selection procedures as specified by the University Grants
Commission.

(2) All direct recruitments to the non-teaching posts of the University shall be
made through the Himachal Pradesh Rajya Chayan Aayog or such other
recruitment agency as may be notified by the State Government.

(3) Appointments by promotion, deputation, transfer, contract, tenure, re-
employment or any other mode of recruitment other than direct recruitment
shall be made in such manner as may be prescribed by the statutes.

(4) The University shall issue appointment orders on the basis of the
recommendations made by the Himachal Pradesh Public Service
Commission or the Himachal Pradesh Rajya Chayan Aayog, or any other
recruiting agency, as the case may be.”.

18. Substitution of section 44.—For section 44 of the Himachal Pradesh Universities of
Agriculture, Horticulture and Forestry Act, 1986, the following shall be substituted, namely:—

“44. The University Fund.— (1) The University shall establish a fund to be called
the University Fund to which shall be credited:—

(a) any contribution or grant or loan received from the State Government and the
Central Government;

(b) the income of the University from all sources including income from fees
and other charges;

(c) all moneys received by the University by way of bequest, donations, gifts,
endowments and other grants, if any;

(d) all moneys received by the University in any other manner or from any other
source.
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(2) All funds of the University shall be deposited in such banks or invested in such
manner as decided by the Vice-Chancellor.

(3) The funds of the University shall be applied towards the expenses of the
University including expenses incurred in the exercise of its powers and discharge
of its functions by or under this Act.”.

CHAPTER-VI

AMENDMENTS TO THE ATAL MEDICAL AND RESEARCH UNIVERSITY,
HIMACHAL PRADESH ACT, 2017

19. Amendment of section 15.—In section 15 of the Atal Medical and Research
University, Himachal Pradesh Act, 2017, in sub-section (4), the words “and the Finance
Commitee”, and the words “Finnance Commitee” shall be omitted.

20. Substitution of section 32.—For section 32 of the Atal Medical and Research
University, Himachal Pradesh Act, 2017, the following shall be substituted, namely:—

“32. Finance Committee.— (1) Notwithstanding anything to the contrary contained
in any other provision of this Act, the Finance Committee shall be headed by the
Secretary (Finance) to the Government.

(2) Its constitution, the term of office of its members other than ex-officio
members shall be such, as may be prescribed by the statutes.

(3) All financial and service matters relating to service conditions of employees
of the University including creation, upgradation or filling up of the posts,
framing of recruitment and promotion rules, revision of pay and allowances
shall first be placed before the Finance Committee.

(4) The Finance Committee shall place its recommendations before the Board of
Managment.

(5) The recommendations made by the Finance Committee shall be considered
by the Board of Managment, which shall thereafter submit the same, along
with its recommendations, to the State Government for consideration and
approval.”.

21. Substitution of section 51.—For section 51 of the Atal Medical and Research
University, Himachal Pradesh Act, 2017, the following shall be substituted, namely:—

“51. Appointment of teachers and other employees.—(1) Notwithstanding anything

to the contrary contained in this Act or in the statutes or ordinances made thereunder,
all recruitments of teachers in the University by direct recruitment shall be made
through the Himachal Pradesh Public Service Commission, in accordance with such
qualifications, standards and selection procedures as specified by the University Grants
Commission.

(2) All direct recruitments to the non-teaching posts of the University shall be
made through the Himachal Pradesh Rajya Chayan Aayog or such other
recruitment agency as may be notified by the State Government.
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(3) Appointments by promotion, deputation, transfer, contract, tenure, re-
employment or any other mode of recruitment other than direct recruitment
shall be made in such manner as may be prescribed by the statutes.

(4) The University shall issue appointment orders on the basis of the
recommendations made by the Himachal Pradesh Public Service
Commission or the Himachal Pradesh Rajya Chayan Aayog, or any other
recruiting agency, as the case may be.”.

STATEMENT OF OBJECTS AND REASONS

The Government of Himachal Pradesh has established various State Universities under
separate enactments to promote higher education, research, innovation and dissemination of
knowledge. These Universities are substantially funded by the State Government through Grant-in-
Aid for carrying out their academic, research and administrative activities. From time to time,
amendments have been made in the respective enactments to strengthen their governance and
administration.

Certain instances of financial mismanagement and lack of financial discipline have,
however, come to the notice of the Government. It has, therefore, become necessary to strengthen
the financial governance framework of the State Universities by providing greater financial
oversight and accountability. The Bill seeks to provide that the Finance Committee of every State
University shall be headed by the Secretary (Finance) to the Government and that all matters
involving financial implications including creation, upgradation and filling up of posts, framing or
amendment of recruitment and promotion rules, revision of pay, allowances and other service
conditions of employees having financial implications, shall be placed before the Finance
Committee. The recommendations made by the Finance Committee shall be considered by the
Executive Council or the Board, as the case may be, which shall thereafter submit the same,
alongwith its recommendations to the Government for consideration and approval.

The Bill further seeks to ensure fairness, transparency and merit-based selection in the
recruitment of teaching and non-teaching staff of the State Universities by providing that such
appointments shall be made through the Himachal Pradesh Public Service Commission and the
Himachal Pradesh Rajya Chayan Aayog, as the case may be, in accordance with the applicable
laws.

The proposed amendments are intended to strengthen financial discipline, improve
institutional governance, ensure proper utilization of public funds and establish a transparent and
credible recruitment system in the State Universities.

This Bill seeks to achieve the aforesaid objectives.

(SUKHVINDER SINGH SUKHU)
Chief Minister.
SHIMLA
THE , 2026
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(fRomo) .
CEik|

3 SIAT Td U g=mad ger), e @ve =w= BEIREIST

v —geg [y vl a1 ar|

S IMRTAd W SU—AISATIDBRI (0) FEGd THT & BRI JBIdhd AT 6280/2026,
oI 19—08—2026 & HRH W UK SxdSl  HAK: (1) RFar usiiexvr (G 1@ 9) =4
fafecar el a/1 & FEia™  tF—9@l  HFW-B&D/CMO-CBA/2024/28523, fa=Tia
18—08—2026, (2) ¥UY UF aAH, (3) YUY-UYF ANRF=IE <&, (4) g RUE, (5) 3w
gHo—ud, (6) g Ruie, forad sh uyam R g3 s ) R4g, 79 9o, SeheR g,
Su—dediel garl, fSrar =ar (fBodo) o1 Arar s fdem <dl ueir s =R R, I vard gar)
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D1 7Y Al P8l SROT | AR ifeld # &5 B I I8 T & URUTHT UaId g IR
# amaed @ AT S e <@ uen s R RiE um demad gea @ 9 fafY 79 9 88 ©
ST FRFER e & | 39 vy @1 gt gae RuIE @ ok geg Ruré St Tl dofieRor of=
Td A JAABRY =T 7 U YAOT-UF ST fIAI® 18—08—2026 P WINT AT B, IEH DI © |

3 WAARIRYT ] 39 AlfcH & Aad 9 giad fhar Srar 2 fa st fdem <t oot s
R e, M dARd g@s, IR G, Su—dediid Jurl, fSTell =w o 9o fafer 06—12—2005
S UG HQ UoiRoT JMfAfFRM, 1969 @1 €RT 13(3) & UMEEMI & II<Hid U=amad & S
ey AT STl USHdRY (7 Ud J) 1T MfWelkg H &6l B @ 3fa¥ Uik b & 2 |
MR &l BT Bl UHR & D13 AMURT & AT 98 9 AQTAd H Allcd S¥IER) & AIH 4 [h
A8 & AIAR AU IMURT TS PHRAT Ahdl o | FEIRT /@fe H Uiy 7 3 &1 JRA H dah
BI AT A e <4l gl s TR R, um v qen, WA Al S g ol e
MR H &S B & QY Aled TTH UArId JEIRI DI UIRT HR (3A SIE |

37T faieh 20—08—2026 BT WX BKIER T HIBR AaTeid Al ST g3l |

AR | FXATEIRT / —
I TEUER Ud BIIBRI GUSIEIhNI,
IU—dediied &N, St = (fRovo) |

g 3fTed TE d8dIciaR d SRIBRI JUSIUPGRI, Iu—asuiid Ja],
fSrem =, Rwraa vow

s gd™ R g3 s R Rig, Ma o, STeeR qudl, Iu—dsdld Jen, el =%
(fRowo) CICU

ERIE

M ST Ud U UArd g@N, f[dar gue =] ~ gferard] |

v —yg {3y ufdse =1 aRT|

9 QT H SY—HUSANIBN! (10) Heled ol & Hred Joidhd Al 6281/2026,
I 19—08—2026 & #RIH W UK SxddSl  HA: (1) RFar uoiiexvr (G 1@ 9) T
fafecr eI T 1 & FEdy TE-¥@l  HFW-B&D/CMO-CBA/2024/28524, faAi®
18—08—2026, (2) ¥UA UH IAMSH, (3) YUA—UF dNR=IE 7, (4) 9g RUE, (5) wureyan
gHo—ud, (6) uarE Ruie, forad s uam R g3 s ) R4g, 79 9o, SeeR g,
Iu—deiial gen, forem =man (fRowo) & 91g 50 dex g g3 = R R4, I vamgd ged &
A Al fH=El PRUT I Y=mdd e H &6 R W 8 g & URUHT AR Jeg UoiihRol
R H desd & 915 & dex g g3 3 TR R, 9W dorga ged &) 3 fAafy g 7 g3
2 ol FAgER afar 21 39 fAwg @ gie gae Ruid 9 9 3 Ruie S Rfelr gofieeor
T Td {4 AR FHT T AT JAV-UF Sl faidh 18—08—2026 I SINI AT B, SHH DI T |

31d: WAATIRYT Bl 3H AMCH & AIH I Jad (HA1 S & b s dex g g3 51 R
g, I vERd qENl, WA AR, Su-dedid e, e @ @ 5]y fafr 10—09—2012
ST UG HQ UoleRUT JffAfRM, 1969 @1 €RT 13(3) & UMEEMI & II<Hid Uaad & S
3ff¥elRg arerar fSTer USHdRvl (=1 U Hg) §IRT 1ol # q9 B & 3M1eel UIRd By S 2 |
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IR &l BT Bl TdR @ BI3 AMRT & T 98 9 AQTAd #§ Alfcd (S¥IER) & AIH H Uh
A & IR AT ATART TSl Hral AT ¢ | FeiRa o@fdr & arufy 7 oM &1 ¥4 3 sdcd &
SOl PR B AT AT T Y= YR I UIRT B & S |

3ITST f&=ie 20—08—2026 BT A BIIER  HIBX AQTeAd Aled SR g1l |

AER | FATEIRT / —
A9 TEATIER Ud BIIBRI GUSIEIhNI,
Iu—dedid @, frelr = (f2ovo) |

9 IISTd AEG 9HRdt fgd aif, dar, e o, ffame ur

5N 3 Ubre YA S S de FarT a velell, SIHER BRI, Iu—dgdid BRI, e
=, fedreel gaw et |

AT ST d  YITITTT |

v —— o3 R AW g IR |

SRS Ureff &7 3 yebrer 4= o1 9 @iq fari Ta werell, SIPER kI, Su—asdld
HHRT, T TwT, A= U< ¥ IENEeR &1 3eTad § URF-u3 3 3R BHITod 549
I | TOIRT & b Iqeb fOar 1 el M oM @€ & | Siifd AER Brs, U7 B, UM U=
PDHIRT TINg b URAR ASER H eI Tl & olfbd GG [I9NT & HETel Welell, USaR gl BRI
9ol g5 B, fora! 3ol #1 o |

S W H AR ST BT JoINAT $3aeR g fhar siar 2 b ureff & far &
M el IR AT Al BT BIZ IR/ UARIS B Al 98 STATAIdd AT dbleld  ITaTerd
JTEIEER! fadid 23—09—2026 BT BN 3MHR 3TAT UaRIST Gof HRAT Fhdl & | BN T 3
DI G H YHaRBI BRIATE] A H ollg Sl BRD AF GO & QY < U YT |

31TST &I 21—-08—2026 DI WX FRIER g IfaTeld ABY A ST §aTT |

ATER | FXRIRT / —
WERIS ATEdT fadi 9,

HPRT, T =T, B9 ueyr |

9 J[aTeld TBvIiaR U4 HIISN SUSIRe), GorgR, forer siRgR (f2ovo)

DA TR feber HepeAr - R fafer ST TR el /TS
21 /2026 gvarol o fafer 17—08—2026 08—09—2026

ST AR <dl g7 fog, ¥, Faril 19 9 S1eeR o, dgdid oy, e s9RYR
(fRomo) g |
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I ST C et |

v ——urelFT—u3 SR gRT 13(3) ST UG §g USHdRoT AfSfaH, 1969 Sl W= <dl g3 fag
M, R M9 9 STHER IRIe, deud gogR, e sRER (Bovo) & w e
SIAER /LT / G2 / JATel |

S TR < g g, v, AR a9 S[@ER aRIe, dEdid gormgR, e gHRYR
(fZov0) EIRT STde UF U U 9 I FRHd qwiay / Refe Afzd 59 drRifed # U<l g3
2, [oeH Sooi@ 2 fF il Wl <@ g fog v, el 19 9 S@ER dRie, dgdrd
GorgR, e &g (fRovo) o1 o7 faih 14031960 T §3MM &, W1 f& Sremreicaer g
PIER IR mﬂca%mﬂﬁaﬂ—gﬁwﬁsﬂﬁrﬁﬂwaﬁﬁg%ﬂ%‘lsﬁm@maﬁw
fafSr @ T &1 dsfiaxer um dard a’ie & Rafe § ol grarr asd 2 |

mwwg&sﬁ/mmmwaﬁ@ﬁﬁmw%ﬁsﬁwaﬁﬂ
B Iad AT Wil <dl g fag M, Maril a9 STeER wRie, dedid golyR, STl
ARG (fBowo) &1 o= fafer 14— 031960 HI T BT UHGRY U TG dRIe B RIS F
Tof BRI IR BIs 3MURT B a7 I8 IRATId AT doblola- fodid 08—09—2026 &I §F STd &
U1 11.00 do1 IURYA BTHY AT JoR Y R AT & | BMOR 9 M & JId § Thaw]
PRI A H ls SNhR Iad oI ff 14—03—1960 BT AT BT USHHROT UTH GATIT BRIC
% Refe # Tof &R & MY UIRd = Qg SGT e a1 # fi=ft fl 9oR &1 i SoR A4
&l BT |

31TST a1 17—08—2026 DI WX BXIER g HIBR I7aTeld A ST §aTT |

HIEN | BYIETR / —
BRIBRI TUSIIGRT Ud TEATCIRN,
GorgR, 7 g4RYR (fBovo) |

In the Court of Sub-Divisional Magistrate, Sunni, District Shimla, H.P.

In the matter of :

Sh. Jatin Harnot s/o sh. Naresh Kumar, r/o Village Kangri, P.O. Reog Tehsil Sunni, District
Shimla (H.P.) .. Applicant.

Versus

General Public .. Respondent.

Subject.—Application under section 13 (3) of the Birth and Death Registration Act, 1969.

Whereas, the above named applicant has submitted an application through the District
Registrar (Birth & Deaths)-cum-Chief Medical Officer, Shimla, District Shimla, Himachal Pradesh,
Vide letter No. HFW-SML (MOH) B&D/Nov-2025-8392 dated 05-12-2025, before the
undersigned under section 13(3) of the Registration of Births and Deaths Act, 1969 stating therein



JoTuF, feamaeT uewn, 02 RIawR, 2026 /11 WISUE, 1948 7915

that the applicant Sh. Jatin Harnot was bron on 20-01-2007 but for certain reasons his birth could
not be registered in the Birth and Death Register of Gram Panchayat Reog, Tehsil Sunni, District
Shimla, Himachal Pradesh. The applicant has therefore requested that the aforesaid birth details be
duly registered in the official records.

Now, therefore, notice is hereby issued to the general public that if any person has any
objection with regard to the registration of the above mentioned name and date of birth they may
appear personally or through an authorized agent/pleader before the undersigned on or before
12-09-2026 and submit their objections if any.

In case no objections is received eithin the stipulated period the matter shall be decided ex-
parte and no further opportunity of hearing shall be granted.

Issued today, the 12th day of August, 2026 under my hand and seal of the court.

Seal. Sd/-
Sub-Divisional Magistrate,
Sunni, District Shimla (H.P.).

In the Court of Sub-Divisional Magistrate, Sunni, District Shimla, H.P.

In the matter of :

Ikshit Kanwar s/o Sh. Manohar Singh, r/o Village Nadukhar, P.O. Basantpur, Tehsil Sunni,
District Shimla (H.P.) .. Applicant.

Versus

General Public .. Respondent.

Subject.—Application under section 13 (3) of the Birth and Death Registration Act, 1969.

Whereas, the above named applicant has submitted an application before me under section
13(3) of the Birth and Death Registration Act, 1969 stating that applicant Ikshit Kanwar s/o Sh.
Manohar Singh, r/o Village Nadukhar, P.O. Basantpur, Tehsil Sunni, District Shimla (H.P.) was
born on 27-02-2005 but for some reason, his birth was not registered in the Birth and Death
Register of Gram Panchayat Basantpur, Tehsil Sunni, District Shimla, Himachal Pradesh. The
applicant has requested that above birth details be duly recorded.

Now, therefore, notice is hereby given to the general public that if anyone has any objection
regarding the registration of the above name and date of birth they may appear personally or
through an authorized agent/pleader before the undersigned on or before 12-09-2026 to present
their objections.

In the event that no objections are received by the stipulated date, the matter shall be
decided ex-parte and no further opportunity for hearing will be provided.
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Issued today, the 12th day of August, 2026 under my hand and seal of the court.

Seal. Sd/-
Sub-Divisional Magistrate,
Sunni, District Shimla (H.P.).

In the Court of Sub-Divisional Magistrate, Sunni, District Shimla, H.P.

In the matter of :

Smt. Kanij d/o Sh. Sheru Ram, r/o V.P.O. Sunni, Teshil Sunni, District Shimla (H.P.)
.. Applicant.

Versus

General Public .. Respondent.

Subject.—Application under section 13 (3) of the Birth and Death Registration Act, 1969.

Whereas, the above named applicant has submitted an application before me under section
13(3) of the Birth and Death Registration Act, 1969 stating that applicant Smt. Kanij d/o Sh. Sheru
Ram, r/o V.P.O. Sunni, Teshil Sunni, District Shimla (H.P.) was born on 18-06-1963 but for some
reason, her birth was not registered in the Birth and Death Register of Gram Panchayat Ghrayana,
Tehsil Sunni, District Shimla, Himachal Pradesh. The applicant has requested that above birth
details be duly recorded.

Now, therefore, notice is hereby given to the general public that if anyone has any objection
regarding the registration of the above name and date of birth they may appear personally or
through an authorized agent/pleader before the undersigned on or before 12-09-2026 to present
their objections.

In the event that no objections are received by the stipulated date, the matter shall be
decided ex-parte and no further opportunity for hearing will be provided.

Issued today, the 12th day of August, 2026 under my hand and seal of the court.

Seal. Sd/-
Sub-Divisional Magistrate,
Sunni, District Shimla (H.P.).

9 T s |HEal fgd Soft, dedie uiger wifs, e RRAR (Rovo)
B 0 : /2026

ST =11 g1 31, Al geflarel, SIHeR JMuled, dedid uider gy, forer RAR
(fRowo) |
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JATH ST-d

A3 SR IRT 13 (3) ST Td Hg USiIhRoT STRAFIH, 1969.

orfefr sl a1 g1 STao, AT defiaret, SIheR Ioled, dgdidl il difed, el
RIRER ([BoY0) &1 T e Ua H&d INRER O Ud 9/ 97 Fafdear Jifde), e & oA
TAUhSeR]—U / TaT] / dIqvsel / fSel &fi¥T / 2025—5493, &I 18—08—2026 ERT 3T
AT UAT AT BAbI, &I T8 AT §bl, AR Ble Aod $9 3falad H UId gl & [
orfefr | ureT @ 2 f SHe wWd @ o fAfy 01-07—1942 B, & T ifWe H T9 AR
PRAT Fb © o UIffAT 3 g5l HRa ATEdl € |

3A: HIA™IRYT I 39 AR & Ahd gud fhar irar 2 & 59 an i fa=ft a1 18
%ﬁm/wﬁaﬁ%ﬁqﬁﬁzo—og—zomaﬁmz 11.ooaﬁmmq§fﬁﬂﬁ%ﬁa€rﬁﬁaﬂ
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W%lﬁrﬂfﬁﬁﬁr@rmmqﬁﬁaﬁémmﬁﬁgﬁaﬁwﬁ%ﬁﬂ?ﬁuﬁﬁﬁm
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(%oqo)?ﬁwwﬁaﬂwmwﬁaﬁﬁraﬂﬁl

Aot fAIdh 20—08—2026 BT AR BXER I BT HIR 3Nl §RT SINI fhar T |

AER | FARIRT / —
e AR fada ool

dedlel uiger wnfed, Rrem RRAR (fRowo) |

g I[STed HEd HHTEd g S, dediel uiger ey, fyem RRAR (fRovo)
B H0 : /2026
$ SIRM g3 aRm, Fari RARTE, dedia uiger fee, [Sem AR (fRovo) |
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P TP AT T & IWRER ¥ W@ 9g /g e affen), d|d @ ud
TAUhSeR]—U / TAT] / dIUvsel / fSel &fi¥ /2025—5490, &I 18—08—2026 ERT 3T
AT UAT I BAbI, QI T8 AT §tbl, AR Ble Aod $9 3falald H UId gl & forH
et 3 Ui @ & f5 SHe Wi @ 5 A 31—12—1969 B, @ T Ao # ISl R dRar
| © o1 uredt 319 qof dHRarT =rEdm 2|

31 FIHTHRYT Pl 59 FIAER & ADd Groad fhar Sar & f6 369 IR A1 &1 315 0
IOR / YaRIST 8 a5 98 f3Ald 20—09—2026 &I UTe: 11.00 dof I7 S Ud fosfy ft e g R
JTETAd ol Rerd uiger Afed # AT AT ghleldd STOR 3THR SR / VARG GOl BRI el
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2 forad wifdhar 9 urir &1 © 6 SHal W &1 o fAafY 05-05—1984 B, & W e #
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A3 SR IRT 13 (3) ST Td Hg USiIhRoT STRAFIH, 1969.

ST ASIRA Uil SARGH, ATl 3FRpIe, dediiel Uiaer difad, fotelr RRAR (fRovo) &t
UH 3ded U9 T IRgR o[ UG 99/ Afeca affeR, A'd & uF
TIUhSeR]—U / Tae] / dIqvsel /8ol &fi¥ /2025—5079, &6 10—08—2026 ERT 3T d
AL JTUAT TF §l, QI A8 AT &b, AR Hrs Ad 59 Aqred H UK g3l & foreaH
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JreTeld gl Rerd giaer aifed # IITeia AT bl BISIR MR Solk / TARTS ol Bl Fhdl
2| FefRa fafr o1 5899 qd # o1g mufcd o 7 89 &1 A | i faorer @An gl o=
R, Farf @rell reeTor o o fafdr 19-08—1982, At Ulder wrfeq, Rten RRAR (fRovo) @
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M feTd 13—08—2026 BT TN BXER T BT AN 3ISTeld gRT NI fhar a7 |

AR | FATEIRT / —
ErId aHTed! fadra sroft,
dexIet uiger arfed, e RRdR (fRowo) |
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AER | FEIRT / —

C [aN [N [aN
DIYDIRT qUSIEDIN],

dee Rrers, Rren RRER (Rovo) |

YOUTH SERVICES AND SPORTS DEPARTMENT
NOTIFICATION
Dated the 5th August, 2026

No. YSS-B(2)-2/2026.—On the recommendation of the Departmental Promotion
Committee, the Governor, Himachal Pradesh is pleased to order the promotion of Sh. Deepak
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Thakur, Water Sports Instructor, (Class-III Non-Gazetted) to the post of Senior Water Sports
Instructor, (Class-I Gazetted) (Technical Services) in the pay level-16 Pay Matrix i.e. 48,700-
1,54,300/- as per HPCS(RP) Rules, 2022 in the Directorate of Atal Bihari Vajpayee Institute of
Mountaineering & Allied Sports, Manali, Distt Kullu, H.P. on regular basis against an unreserved
vacancy occurred on 07-01-26 in ABVIMAS, Manali.

As per information provided by ABVIMAS, Manali, Sh. Deepak Thakur, is presently
posted in Regional Water Sports Centre Pong Dam, Distt. Kangra, H.P. Now on his promotion as
Sr. Water Sports Instructor, he may be posted at the same place.

2. The above officer, on his promotion as Senior Water Sports Instructor, Class-I
(Gazetted) (Technical Service) will be on probation for a period of two years from the date of his
joining and will also exercise his option for fixation of pay under the provisions of FR-22 within a
period of one month from the date of issuance of this notification.

By order,

PRIYANKA BASU INGTY,
Secretary (YSS).

YOUTH SERVICES AND SPORTS DEPARTMENT
NOTIFICATION
Dated the 5th August, 2026

No. YSS-B(2)-2/2026.—On the recommendation of the Departmental Promotion
Committee, the Governor, Himachal Pradesh is pleased to order the promotion of Sh. Narayan
Dutt, Ski Instructor, (Class-III Non-Gazetted) to the post of Senior Ski Instructor, (Class-I
Gazetted) (Technical Services) in the pay level-16 Pay Matrix ie. 48,700-1,54,300/- as per
HPCS(RP) Rules, 2022 in the Directorate of Atal Bihari Vajpayee Institute of Mountaineering &
Allied Sports, Manali, Distt Kullu, H.P. on regular basis against an unreserved vacancy occurred on
01-01-2026 in ABVIMAS, Manali.

As per information provided by ABVIMAS, Manali, Sh. Narayan Dutt, is presently posted
in ABVIMAS, Manali, H.P. Now on his promotion as Sr. Water Sports Instructor, he may be
posted at the same place.

2.  The above officer, on his promotion as Senior Ski Instructor, Class-I (Gazetted)
(Technical Service) will be on probation for a period of two years from the date of his joining and
will also exercise his option for fixation of pay under the provisions of FR-22 within a period of
one month from the date of issuance of this notification.

By order,

PRIYANKA BASU INGTY,
Secretary (YSS).
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YOUTH SERVICES AND SPORTS DEPARTMENT

CORRIGENDUM
Dated the 5th August, 2026
No. YSS-B(2)-2/2026.—In continuation of this Department Notification of even number
dated 05-08-2026, it is hereby clarified that in paragraph 2 of the said notification, the designation

of the post mentioned as "Senior Water Sports Instructor" may be read as "Senior Ski Instructor."

All other contents of the notification shall remain unchanged.

By order,

PRIYANKA BASU INGTY,
Secretary (YSS).

YOUTH SERVICES AND SPORTS DEPARTMENT
CORRIGENDUM
Dated the 6th August, 2026

No. YSS-B(2)-2/2026.—In continuation of this Department Notification of even number
dated 05-08-2026, it is hereby clarified that in paragraph 2 of the said notification, the place of
posting mentioned as "Regional Water Sports Dam, Distt. Kangra, H.P." may be read as "Regional
Water Sports Centre, Pong Dam, Distt. Kangra, H.P."

All other contents of the notification shall remain unchanged.

By order,

PRIYANKA BASU INGTY,
Secretary (YSS).

M=, JoT 9T orgs AW, fedrae uaer, REd—5 gRT Jiad qoi Y1
golagiih ETIRG oY=, dE¥TSC hitps://rajpatra.hp.gov.in TR IU & TaH 3iFerngd FfUd far <1 Ao 2|




		2026-09-02T17:28:44+0530
	DAYA NAND SHARMA




